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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE COUNCIL OF THE GOVERNOR GENERAL OF INDIA -
ASSEMBLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS
UNDER THE PROVISIONS OF THE INDIAN COUNCILS ACTS, 1861 to 1809
- (2¢ & 25 Vict, o, 67, 55 & 56 Vict, o 14, AND 8 Edw. VII, o, 4).

The Counoil met at the Council Ohamber, Imperial Secretariat, Delhi, on
Monday, the 8th March, 1915.

PRESENT: _

The Hon’ble Siz HarooURT BUTLER, K.C.8.I., 0.1E., Vice-President, presiding,
and 49 Members, of whom 42 were Additional Members. '

QUESTIONS AND ANSWERS,
The Hon'ble Mr. Abbott asksd :—

1. “With reference to the question put by me in the Legislative Council Ingtan
on the 17th September, 1913, asking that Government be leased to consider the log;g
. elimination of the word * Subordinate * as applied to the Indian Subordinate meat.
Medical Department, and to which the Hon'ble Major-General Birdwood
replied that ‘ Government had under consideration the eliminatiun of the
ivord ’, will Government now be pleased to make a definite announcement ? *’

3

HIB Excellency the Commander-in-Chief replied :—

;% The question of the designation of military assista1t surgeons of the Indian
'Subox'dmate Medical Departnwnt has been refecred to the Most Hon'ble the
Secretary of Btate for India, but a decision has been defcrred pending the report
of tho Commission on Public Services regarding medical organization.”

( 343 )
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The Hon'ble Mr. Abboett asked :—

Deserations 2. “Will the Government be pleased to stato how many subordinate offi-
erdioate gigls of the domiciled Anglo-Indian Community, in the following Departments,

the domletl- h5vq been decorated (exclusive of the Durbar medal) for meritorious service

mdian  during the last five years, giving the name and Department in cach case :—
(5) TPublic Works Department.
(%) Posts and Telegraphs.
(¢6s) Forest Department.

() Survey
(v) Medical ,,
(vé) Police »

(vi3) Secretariat and Ministerial offices.
(viti) Btate Railways.
(iz) Company-owned lines 7"

The Hon’ble Mr. Wood replied :—

“The decorations for which subordinate officials are ordinarily eligible are
companionships of the I. 8. O. and the X. I. H Medal.

« A list® of the recipients of these decorations since 1911 is placed on the
table. The Government of India are not in a position to say, without reference
to Local Governments, what number of these belong to the domiciled Anglo-
Indian Community. *’

The Hon’ble Maharaja Manindra Chandra Nandi asked : —

3. “Inview of the appointmont of Mr. Gubbay as Indian Trade Commis-
sioner to the Board of Trade, London, do the Gorernment propose making an
faporiea  inquiry as to the feasibility of manufacturing in India articles which in normal

used fo be imported from Germany and Austria-Hungary or other parts
of the Continent ? ”

I

?E

The Hon'ble Mr. Clark replied i—

“The feasibility of manufacturing in India articles which in normal
years used to be imported from Germany and Austria has already formed the
subject of inquiry, and the results thereof have been issued to the public in
the form of bulletins, while a collection has been on view in several of the
leading towns in India of arlicles previously imported from Germany and
Austria and similar articles made in India. The Government of India do not
propoee to extend this inquiry to embrace articles made in other parts of the

Continent of Burop:.”
The Hon’ble Mir Asad Ali asked :—
Improve- 4. “Will Government be pleased to state :—
dustriss.

« (a) Whether th to start small model factories to encourage
local or cottage indl:lsg'iesp;"‘:,p‘:‘ma >

_(b) Whether any scheme is under contemplation for improving the
indigenous trade of the conntry with special reference to the goodl: or artioles
hitherto largely imported from enemy States ?

(o) Whether they propose to establish at leasi in the provincial capitals
commercial and industrinmumm to help local merchagtl with reqlt)lired
information on frade subjects ?’

L e pre— ——

* ¥Vide Appendix A, page 207, post, sud Appendis B, page 373, post.

——
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The Hon’ble Mr. Clark replied :—

“(a) The question of how far local ‘industries can be encouraged either by
Government starting model factories, so far as the rulings of the Becretary of
State on tho subject permit, or by other means, has in the past received, and
is counstantly receiving, the attention of the Government of India and of
Local Governments.

(5) T may refer the Hon’ble Member to my speech in the debate on the
Hon’ble Raja Kushalpal Singh’s Resolution in which I explained what action
Government was taking in this matter.

(¢) Arrangements are at present in existence in several provinces for the
dissemination of commercial informmation through Directors of Industries. The
question of whether the exisling organization of the Commercial Intetligence
De(f)artmenl; can be improved is now under discussion with Local Governments
and the Secretary of State, and I cannot make any statement on the matter
at present.”

FINANCIAL STATEMENT.

FIRST STAGE.’

The Hon'ble Sir William Meyer:—“I beg to open the first
stage of the discussion on the Financial Statement for 1915-16.”

RESOLUTION RE REDUCTION OF RAILWAY ALLOT-
MENT AND INCREASE OF ALLOTMENT FOR
EDUCATION AND SANITATION.

The Hon’ble Mr. Dadabhoy :—Sir, I beg to move the following

resolution :— :

‘This Council recommends to the Governor General in Council that the allotment for
Railways in the coming year be reduced by R50,00,000, and that the amount so freed be
allotted to the Provincial Governments for tho development of Education and Sanitation.’

“8ir, I should have been reluctant to suggest any change in the Budget
Estimate for 1915-16 but for the conviction founded infer alic upon the
authoritative pronouncements of Government that the claims of Eduecation
and Sanitation are paramount, and that there is almost an wunlimited soope
for the employment of funds, both public and private, for the promotion of
Education and Sanitation. The most important pronouncement about the
need of Education, and tho pronouncement that Educated India treasuresin
her heart, is that of His Most Gracious Imperial Majesty the King-Emperor,
made on 6th January, 1912. In the now celebrated Resolution of the Govern-
ment of India in the Depariment of Education of 21st February, 1913, an
appeal is made to the public for donations for the support of Education in
which ¢there is a wide field and a noble opportunity for the exercise on modern
lines of charity and benevolence.’ The interence necessavily is that for
an adequate progress the efforts of Government must be supplemented by
those of private individuals, and that Government alone is unable to do all.
In the whole discussion in this Council on my lamented fricnd Mr. Gokhale’s
Resolution of Free Primary Education and on his Education Bill, the one
fact which was not challenged was that the question of the development of
Education was one mainly of funds; in other words, without an unstinted
supply of money assured, that adequate progress of the people in Education,
about the nccessity of which all are agreed, cannct be secured. TIn presenting
the Financial Statement for 1912-13, Sir Guy I'eetwood Wilson referred to
‘ tho growing demand for more schools and healthier homes.’ In 1911-12,
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_a large amount was spent by the provinoces for the support of Eduecation
and Sanitation, and yet an Imperial resorve of £97,000 recurring and £438,000
non-recurring for Education alone was entered in the Budget for 1912-18. In
the Bevised Estimate for 1912-13, the bulk of the large Imperial surplus was
distributed ¢in grants to secure a steady progress in Education and Banitation,
an object whichim the support of both official and non-official opinion,’ and 2}
crores were alloted ‘for non-recurring expenditure on Education ’ and 14 crores
‘ for urban sanitation’. In the following year again, i.e., 1913-14, according
to the Hon’ble Finance Minister’s explanation of the Buc‘get Bstimate, °the
Provinces anticipate that they will spend £8,203 more than in the current year,
the great buli of the increase being accounted for under Education, SB8anitation
and Public Works.’ In all these years there was never any complaint that the
grants had la through the inability of the Provinces to spend them. It was
last year, when the Revised Estimate for 1918-14 was presented by the
Hon’gle Sir William Meyer, that there was just a reference in his exhaustive
speech to ¢ the experience of the current year’ to justify hissoepticism about the
ability of the Provinces ‘to spend as much as they anticipate, and notabl
under Education and Medical.” In the absence of more complete data, it
would be unfair to base any general conclusion on this experience about the
:Eending capaoity of the Provincial Governments. They were sanguine about
heir ability, and in the Budget Estimate for 1914-15 the Hou’'ble Finance Min-
ister, with a statesmanlike appreciation of the needs of thc situation, made
‘recurring grants of £60,000 for Bducation acd £40,000 for Ba:itation’ in
addition to a substantial non-recurring grant. Bven then he was not satisfied,
and he regretted hisinability to go further in view of the other ocalls upon
Imperial funds. He observed :—

‘I need not say that it would bave been a great satisfaction to the Government of

India if financial conditions had permitied of a larger grant-in-aid of these primary objects of

our policy. We fully recognize the necessity of adeyuate provision for the incresse in

ditore which the great advance nuw being mado in Education aud Sanitation must

inevitably entail. But Hon’ble Members will recognizs, I think, that in a year like

ﬁepma;t it is not practicable to go further than is now proposed as regards Iwperial
otments.’

“Unless, 8ir, there was a larze scope for the utilization of more money in
this direction, these observations lose point. We now have it, however, from
the same high arthority that provincial expenditure under Education and
Sanitati.n and ot.cr Medical heads has been less by £1,090,000 in the current
year as against the Budget provision. And we are not left to speculate
about the causes. With characteristic fairness the Hon’ble Sir William
Meyer has attributed the reduced expenditure, partially at least, to certain
instructions issued by the Government of India. Certain other facts connected
with provincial expenditure on Education which must be within the knowl
of this Government would prove the inaccuracy, and one might. say the
injustice, of the suggestion against the Provincial Governments. The Hon’ble
Financial Secretary admits in his Memorandum that, °in spite of the financial
situation, most .. the Provincial Governments have allotted Jarger funds from
their ordinary provineial resources for the development of Education in various

- directions .’ This does not indicate any slackness on the part of the Provinces
to utilise the Imperial grants for Education. It is only fair to assume that
any failure to employ the grants must have becn due to unavoidable causes.
In view of the Budget grants, the Provincial Governments try to put through
their schem.es as expeditiously as possible, but, as must be well known to ,
the execution of individual schemes is delayed beyond the expected time
;umt. by unforeseen circumstances. The delay over {and acquisition proceed-
ings aione would account for much of the so-called inability of the Provinoial
Governments to spend the whole of the non-recurring grant within one year.
-Moreover, the sottlement of the preliminaries involyes a good deal of labour
and time. Building sites have to be selected, maps and cstimates have to be
prepared, land has to be ncquired, tenders have to be called and so on. All
this means time. ' It thus happens that the Proviucial Governments have to
their credit a large amount of cash early iu the year, the useful employment
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of which can only be undertaken towards the close of it. And if the supply
is suddenly withdrawn in the following year, when the Provincial Govern-
ment has, after laborious effort, got the machinery into action, the result
must prove disastrous to progress, the blame for which cannot in fairness
attach to the Provincial Government concerned. It is worse than useless
to place funds at the disposal of the Provincial Governments for schemes
which cannot be carried through forthwith, and then to cut off the supply
at a time when they can be. The Hon'ble Bir William Meyer would seem
to have realisod the unfairness of the present arrangements himself, as he has
referred in his introductory speech to the risk of interference ¢ with guasi-
commitments into which Local Governments have entered in carrying out a
programme of special expenditure on these objects which they had every
reason to expect to be able to maintain.’

“Itis true that the budgetted grant to the Provinces shows a slight
advance upon the Revised Estimate for the current year (Bs. 4,79,80,000
against Rs. 4,64,71,000), but the unfortunate circumstance is that it is
insufficient for any reasonably large progress, and that the large number
of schemes that have been got ready within the year will be hung up
. indefinitely. And this must cause not only serious inconvenience but actual
loss. Sir, even in the present Budgef, overshadowed as it is by war,
forty lakhs of rupees have heen provided for the New Capital at Delhi,
and the Hown'ble Finance Minister has rightly justified his position by the
statement that the amount is just ‘which will suffice to carry on in some
degree the work already in progress, and so obviate the deterioration of
material and the disbanding of establishments’ The same line of reasoning
will satisfy the Council that a larger grant is necessary in 1915-16 for the
support of Education. The risk of deterioration of building and other
materials is, and the consequences of the disbanding of extra establishments
like special land acquisition offices are, as great in t%is department as in a:g
other. Itisa poor consolation to the Provincial Governments that ©wi
this restricted programme the Provincial balances’on the 31st March, 1916, will
amount to. £6'3 millicn,” and ‘of this, £2:6 million may be taken as
acoruing from special grants, mainly non-recurring, which have been made by
the Guvernment of India, mostly for expenditure in connection with Education
and Sanitation.” The application of the closing balances of the coming year
is uncertain, and it is by no means unlikely that unforeseen factors will come
into play to ti.wart the anticipations of the Hon’ble Finance Minister. TFhe
fairly large balances at the end of the current year can only be drawn
upon up to a certain limit, namely, one million pounds sterling. I must admit.
my recommendation is not founded upon any accurate knowledge of the schemes
that are ready and that will be starved without the additional grant; but
I feel sure the number is large, and a reference to the Education Department
will doubtless elicit the fact that I do not exaggerate the necessities of the
situation. There is under the circumstances no just cause for “the apprehen-
sion that if the Budget provision for Education and Sanitation be increased by
fifty lakhs, the money would remasin idle. That provision for Education
alone is less than that made about this time last year by £676,200..

“8ir, the next year’s provision for Medical expenditure is less than the
Budget provision of the current year by £395,000, and is less than the Revised
Estimate for the current year by £18,600. The deputation to military duty

- out of India of a large number of medical men undoubtedly explains a great
deal of this diminished expenditure, but this is not the whole explanation.
A heavy reduction in the allotment for Sanitation has much to do with it.
From the Hon’ble Financial Secretary’s Memorandum we find that a mnon-
recurring grant of only 1615 lakhs has been made in aid of Sanitation and
Medical expenditure out of the Imperial revenues as against 10688 lakhs in
1918-14 and 4136 lakhs in 1914-13, leaving an uuspent balance of R95,11,000.
'fhis cannot be satisfactory. What is even a graat of 15 lakhs to the whole
of India? How many schemes of sanitary imp-ovement could it finance P It
is not correct to suggest that that is all that the Provinces can usefully
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spend next year. With our knowledge of the urgent needs of the local bodies
and of sanitary improvement in both urban and rural areas, we can confidently
assert that there is just at the present moment in India an almost unlimited
scope for the profitable employment of funds. Jtis money alone which is
wanting, and not field for its employment. The insanitary conditions of India,
Sir, are notorious ; and what WitE malaria, plague, cholera, small-pox, tuber-,
culosis and other diseases, the mortality among the general population is
abnormally high. According to the Btatisticnl Abstract relating to British
India, oit of a registered population of 238,686,119 so many as 7,089,644 died
in 1911 from all causes, or a mean death-rate of 32-01 per mille of population.
During the decade 1902-1911, the rate oscillated between 30-91 and 88-21.
Of this the mortality from fevers alone was betwoen 17-G8 and 2896 per mille.
The average rate improved, it is true, to 2971 in 1912 and to 28-72 in 1918,
and that from fevers to 16'4d in 1912 and to 1671 in 1913. B8till the rates
are very high. As pointed out last year by Dr. C. V. Drysdale before the
Royal Colonial Institute, in his masterly survey of ¢ Tho British Kmpire and
Birth-rate,” it is India with the highest birth-rate which pulls down the
average of increase in population in the whole Empire. In Australasia the
average death-rate is 10 per mille of population. As it is, even with a pheno-
menal birth-rate of 38 59 per mille of registered population, the net addition to
population in British India was not more than 6568 per mille in 1911, and
‘only 4'3 per mille per decade over the whole period fromy 1861 to 1911.
During the last decade the number of towns and villages also dwindled from
730,753 in 1901 to 722,495 in 1911. Bir, I belong to a city which is now in
the terrible grip of the most. virulent epidemic of plaguec that we have ever seen,
and the people there are dying by the hundreds every day. And can it be that
the conditions of life cannot be made healthier and more agreeable at Nagpur
by opening out congested areas and adopting other methods of scientific
sanitation ? And what is true of Nagpur is true, with variations in degree
only, of all urban and rural area: in India. Y::t, how many Municipalities and

Distriot Councils have got the means {o undertake a reasonably comprehensive
me of soientific sanitation ? With funds forthcoming, what cannot be

done to clear jungle, to fill up tanks, to improve the water supply, to provide

a proper system of drainage, and to open out congested areas g, And schemes
of sanitation cannot be wanting. This question of special non-recurring grants
for sanitation has been to the fore now for about five years, and it would be
a wonder i a fair number of schemes be not ready by this time. The Depart-

ment of l.dncation, which has the oversight of sanitary matters, will be able to

enlighten vs on this point; but primd facie it appears unconvincing that

within three years we have reached a poiut in sanitary improvement when

we cannot profitably employ in 1915-16 more than a seventh part of our

actual expenditure to end of 1913-14, R15,15,000 against 11,06,88,000.

No, Hon’ble Members may be sure that an increased non-recurring grant of

fifty lakhs of rupees for the support of Education and Sanitation will be

usefully spent in the provinces in coming year, and the fear of any portion

of it lapsing at the end of it is groundless. It is furthermore nccessary, as the

foregoin:s statement of facts will show, that the additional grant should be

made. The only relevant question that remains to be discumec? in this connec-

tion relates to the source from which the money is to be found.

“Bir, an examination of the Budget will show that, ou

allotment of eight million pounds sterling for capital outla;r glfl lg.l;?]wt:m
rupees fifty lakhs have been provided for the construction of new lines ma{a;
up, according to the Hon’ble Financial Secretary’s Momorandum. of four
items,—115,00,000 for the Vishnupur-8antragachi Branch of the Bengt;.l-Nagpnr
Railway, R5,00,000 for the Dholka-Dandhuka Branch of the Bombay, Baroda
and Central India Railway, R1°,00,000 for the Southern Shan Btates fln.ilwu

‘and R15,00,000 for Reserve. The Hon’ble Sir William Meyer has cxplained h)i';
position. with regard to these railivays, but, with all his able advocacy, he will
permit me to say that we remain unconvinced both about the urgcnc’y and the
expediency of these allotments. It is 2 debatable point if a programmo of no v
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consiruction must always form a feature of our annual Budget. Either view has
powerful advocates, but the one outstanding fact in the controversy is that the
profitable nature of railway enterprise in India is doubtful. In good years there
is a small margin of profit, but, as pointed out by Sir Guy Fleetwood Wilson
two years ago, ‘so recently as in 1908-09 our railway system was worked at a
net loss to the State.’ The policy of the Government of India was also laid
down by him on that same occasion. ¢ We must never allow our railways to
become again, even temporarily, a net burden on the general taxpayer.’ The
Hon'ble 8ir William Meyer, speaking last year on the Budget, shared his pre-
decessor’s poor opinion about the profit-earning capacity of our railways, and
observed with his accustomed force and directness: ¢ Briefly, although the net
profits we have derived from railways in recent years are per se in;sosing, they
represent but a small margin of profit on the total capital involved, and that
margin maf be materially affected by trade or climatic circumstances beyond
our control’ T'his year the net profit after meeting interest charges has
reached almost the vanishing point (‘58 per cent). These circumstances only
demonstrate the fact I wish to emphasize that our annual' programme of new
lines must be reduced to a minimum, especially because every addition to the
mileage entails an increasing financial ri:})onsibility of Government for renewal
and improvement which must be discharged irrespective of the state of its finance.
1t 1is true that woi%hty considerations, economic and political, would justify
railway expansion ; but the point I wish to impress upon Hon’ble Members is
that this expansion must in future proceed upon extremely cautious lines, and
should only be financed by Government in a lean year when it is unavoidable.
It does not matter much if new construction is financed out of our surpluses,
provided no indication of a subsequent deficit is present at the time the
allotments are made. But when it comes to the question of finding the funds
for it in a year of heavy deficit and of uncertain future like the present, the
polioy is certainly open to criticism. And when added to this is the fact that
the allotment for construction of new lines is made, if not directly at the
sacrifice of, but simultaneously with a heavy curtailment of, the programme of
Education and Sanitation, which are admittedly ¢the primary objects’ of
British Indian Administration, the impolicy of the capital outlay becomes
obvious.

“8ir, last year, ¢.e. in 1913-14, the capital expenditure on railways was over
twelve million pounds sterling, and a trifle less than the scale of £123 millions
recommended by the Mackay Committee, and in the current year, a year of

t anxiety to Government, when all expenditure bas had to be cut down,
1t exceeds £11} miillion pounds sterling. Now, after the two years’ heavy
outlay, would it be wrong to claim a respite, at least in the matter of the con-
struotion of new lines? And what is the special urgency about the three new
lines for which the Hon’ble Finance Member is anxious to provide fifty lakhs -
of rupees next year? The Administration Report on Railways in India for
1918-14 shows that the Vishnupur-Santragachi Railway was not even surveyed
in that year. It may be that it is ‘primarily intended for the relief of the
existing lines between the coal-fields and OCalcutta,” but the point that
demands examination is, how is its construction s0 very urgent that it cannot
be delayed for one year ? There is nothing 10 show thata year's delay
would be injurious to the interests of the country as a whole. The Dholka-
Dandhuka Railway, again, was surveyed as far back as 1906-07. The con-
struction conld be put off so long, although we have passed through very
prosperous years in the interval. Last year provision was made for it, but it
ooulg not be taken in band for unavoidable reasons. Supposing there is a
further delay of a year, how will the consequences be serious? That the
urgency cannot he great is evident from the fact that only five lakhs of rupees
have been allotted for the construction of this line against an estimated ex-
penditure of 23 lakhs. The Southern Shan Stales Railway, with a length of
105'04 miles, is being constructed in sections. On 31st March, 1914, it bad
an open lenzth of 23 miles, and the capital outlay amounted to R1,32,95,785.
The reiinining portion was sanctioned on 23rd July, 1909. In the current
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year there was a budget provision of 16 lakhs for further construction. Pre-
sumably, the amount has been defrayed in the way intonded. BSubstantial
progress has thus been made, but it is not expected that the whole length
will be constructed at once  Aund if that is not the case and if the construction
be a question of years, it is not clear to my mind how ‘the further develop-
ment of the Southern Shan States will be seriously hampered if this extension
is not carried out at once.” Bir, to the lay mind the representation about the
urgency of the comstruction to which the Hon’ble Finance Member has
referred, would appear to lack special merit. 1t should be borne in mind that
there was an actual loss in 1913-14 on the open length of 23 miles for which
we have stat:tics, the proportion of expenses to earnings being 118-81. If
these lines dissppear from our next year's Budrect, the reserve of R15 lakhs
becomes unnecessary ; even with the construction provided for, a 43 per ocent
reserve must strike one as wholly unneocessary.

“8ir, on the strength of the above analysis of the needs of Educational
and Sanitary progress, and in the absence of special urgency about the con-
struction of the three new lines of railway for which provision is made in the
Budget, I claim a re-adjustment, and suggest that the allotment for Railways
should be reduced by the sum of rupees fifty lakhs set apart for fresh con-
g ruction, and the amount thus freed should be employed for the support of
* lucation and Sanitation. I take Education and Sanitation together, as with
n.y insufficient knowledge of the schemes under each head which are ready, or
are likely to be ready shortly, it is far better that I should plead for a further
grant of fifty lakhs for both, leaving it to thé Department of Eduocation, with
its fuller grasp of details, to apportion the amount between the two.”

The Hon'ble Sir Gangadhar Chitnawvis :—* 8ir, any reasonable
proposal, as that made by the Hon’ble Mr. Dadabhoy, for strengthening the
resources of Local Governments and for increasing non-recurring Imperial
grants for the promotion of Education and BSanitation, in addition to the
liberal grants have been made in recent years by Government, will have
the cordial-support of Hon’ble Members. If is for this that last year I
invited the attention of the Hon’ble Finance Minister to the urgency ofa
liberal revision of the rules regarding °lapsed grants’in the case of these
and other necessary objects. But apart from the question of *lapse,’ I
think the Hon'ble Mover has successfully indicated the way in which the
budgetted grants for these important heads of expenditure can be substantially
increased without prejudice either to the interests of the general administration
or to the speocial interests of the Railway Department.

“ Though I do think that the Budget as it is bas been very carefully
prepared and that there should be as little interference with it as possible in
times like these, the question of the comstruction of new lines of railway
should be examined and decided in view of the necessary resurring expenditure
involved. It is not the inmitial outlay alone that has to be provided, but in
addition the annual renewals of each line constructed have to be financed.
The finanoial responsibility of Rovernment is thus of a twofold nature, and
this should impose on us extra caution in the matter of extension. And it
follows that only unavoidable expenditure should be incurred in this direction,
especially when the State is not flush of cash

“ I may also point out that the allotments to the Provinces that are now
suggested may be utilised by this (Government if the necessities of a sudden
situation in the course of the war so demand. There will never be any unwill-
ingness on the part of the Provincial Governments to come to the relief of
this Government in such a ccutingency. This year they have responded
promptly to the anpeal of the Government of Irdia, and there is no reason to
suppose that they will not be equally reasonable in future.

“ One suggestion more. The additional nts for Educatio ita-
tion shovld only be made to Loeal Governmen%:&that have oztl;lh:g;&::dt;,

and are therefore in a position to employ the f N ity
best advantage, P ploy the funds within tho year to the
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““ My friend the Hon’blo Mr. Dadabhoy has just alluded to the state of
Nagpur at. the present time, but Iwill not be doing my duty if I do not
acknowledge the great help that has been given by the Local Government
during the last ten years in improving the town, and if plague is at its worst
this year, it is & mere accident and not in any way duc to lack of help on the

art of Government and, for the matter of that, of the Municipality. I must,

owerer, say that there is still room for much sanitary improvement, and any
increased grant made for the improvement of the town will be most thank-
fully received and most usefully spent.”

The Hen’'ble Mr. Clark :—“I think, Sir, it might be useful to the
Council if I were to intervene at this juncture to say a few words about our
R{roposala for expenditure on new railways, an expenditure which the Hon’ble

r. Dadabhoy appears to regard with disapproval. I will leave the question
of general policy to be dealt with by my Hon’ble Colleague the I'inance
Member, and will merely lay before the Council a statement of the main railway
projects which we have in hand. I had hoped that my Hon’ble Colleague
the President of the Railway Board, who knows, of course, much more about
the details of these projects than I do, could have done this; but unfortunately
he is indisposed. However, for the purpose of this debate, probably the
general outlines will be sufficient. I can ‘hardly hope perhaps to carry
conviction to the Hon’ble Mr. Dadabhoy, who has told us that my Hon’ble
friend the Finance Member has already failed to convince him ; but it is clear-
ly my duty to try. The Hon’ble Mr. Dadabhoy has told us that if more
money is not available for education and sanitation, many schemes will be
hung up and much money will be wasted. I do not know how far this is really
applicable to education and sanitation, but Iam quite sure that it is particularly
applicable to railways. It will be most uneconomical to proceed, as the Hon’ble
Member said we ought to proceed, by merely taking up new construction when
there hafpened to be large surpluses, possibly spaced out by considerable
periods, during which all the work previously done had beenlying idle and all
the capital employed had been lying idle. If the Hon’ble Member will forgive
my saying 80, he seems to regard the building of a new line of railway in ~
something of the same way as hug'ing a new hat, as an individual piece of
extravagance which can or cannot be committed and which stands by itself.
This is not at all the case with railways. A so-callel new line is really an
extension of or connection between existing lines. It is often required for the
development of existing lines and means increased revenue and increased traffic.

““ Of the actual construction which we have in hand at present there are six
lines, which I may describe as minor projects. On these we propose to spend
in all a sum of between 15 to 16 lakhs only. I need not describe these projects

‘in detail, but I should like to Point out that if we fail to incur this expenditure
1

during 1915-16, not only shall we incur a very substantial loss of revenue
due to failure fo open these lines as early as we might, but hereafter when
construction is resumed—for if we spend less than is proposed, work will -have
to be shut down,—we shall have to incur very considerable unnecessary
expenditure in making good the damage caused by weather in the intervening
period. Excluding the :iE[ardinge Bridge, which bas practically ceased to make
a call upon our resources, we have in hand four projetts, which I may describe
as major projects. A word in regard to each of these is perhaps desirable,
They sare the four projects to which the Hon’ble Member referred. The
Southern Shan States Railway has now been practically completed for the
72 miles between Thazi, the junction station, and Aungban, whick is
perhaps best described as a point on the map, for there is there neither
a town nor a village worth considering so far as railway f{raffic is con-
cerned. The Hon'bl: Members from Burma, should they care to intervene
in the debate, will be able to inform the Hon’ble “proposer of the resolution
of the state of feeling in Burma regarding the proposed further extension of
this line. I was myself in Burma last yeaw, and it was most strougly
pressed on me by the ¢ommercial community there. I aw notin a position
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to say anything definite on the subject of the extension at present, but
I am quite sure wo should have to meet very strong criticism and opposi-
tion from Burmma if we were to drop our proposal to reserve funds for
this projeot. Two other large projeots—tho Burdwan Howrah OChord and the
Bombay Harbour Branch extension—though they. are new milwa{;s, fall
within the category of works of open line improvement, since each of them is
designed primarily for the relief of congestion on existing lines. Each is both
an important and an expensive project on which work is at present in full
swing, and we cannot give less than the allotment proposed without in-
volvine eventually additional outlay on establishment and so forth, by.
prolonging the period of contruction. The last of these four projects is the
Itarsi-Nagpur Railway with a branch to the Pench Valley. This project has
already been under construction for over six years, and the section from Nagpur
to Amla is not yet half completed. No one, I am sure, knows better than the
Hon’ble proposer himself, the strong feeling which exists in favour of
this railway being" completed in his Province, and I am sure that neither he
nor Sir Gangadhar Chitnavis would wish to see this projeot discontinued.
There remains a great deal of work to be done including heavy earth work and
tunnelling, and the delay in tackling it has, as the Hon’ble proposer ol the
motion probably knows better than most of us, been a cause of very great
complaint in the Central Provinces. After carefully considering the matter
we have come to the conclusion that it is not worth while taking up this
work piecemeal, but that the time has come when a special effort should be
made to get this important line open for traffic throughout. As I have said,
it has already been six years under construction and if we give money in
driblets the total period of construction may well extend to ten years with a
very large loss of revenue on the outlay already inourred. A full allotment
is I hold extremely desirable, in fact almost a necessity, for this particular
line.

“ We have also pro to reserve funds for three new projeots.
The first of these—the Vishnupur-S8autragachi Ohord—has not yet been
_sanctioned by the Becretary of State, but it has already been
nised as a most important work on account of the relief it will afford
to the Bengal Nagpur Railway Company’s main line hetwween alcutta and
the coal-fields. If the commencement of work is postpored wuntil the end
of the war the opening of the line for traffic will be eorsiderably delayed.
Unless we begin work at once all hope that the Bengal ‘agpur Railway
will be relieved in this way before the next boom occurs must Le abandoned.

“ The Hon’ble Members from the Madras Presidency would I am sure
strenuously support our action in reserving funds for the construction of the
Panruti-Trichinopoly Railway. The delay in the commencement of work
on this project bas been a chronic cause of complaint for the best part .
of two decades. We hope, though the matter is still under discussion, to be
able fo commence work during the forthcoming year, and it would be very
short-sighted if we were to fail to take advantage of this op:.ustunity.

“The only other new project is a comparatively small one—the proposed
Dholka-Dandbuka Railway. Itis in fact l?ut partyof al-.ger projel::t for a
railway from Ranpur to Dholka of which the Ranpur-Dandi:uka section will
be constructed at the expemse of the Bhavnagar Durbar. We are under
agreement with His Higl.ness and the Bombay, Baroda and Oentral India
Railway OOmpanJ to undertake the construction of the two sections
simultaneously and unless we reserve funds for commencing work upon the
British section we shall run the risk of failing to carry out our part.

“In the circumstances which I have explained, I snbmit i
that it would be most inexpedient to fail to:xp}:'oceed with the ct:n:}::-euc(t)i?:ln%%
these mew railuays. Apart from tho particular considerations which I have
placed before the Council, we have to look forward to a great revival of trade
when the war is over. And there is the question of employment in India. At
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the present moment it is very undesirable that we should doanything {5 lead to
greater unemployment than must inevitably be the result of the war. That
to my mind is a very strong additional reason for carrying out these works.”

The Hon'ble Mr. Ghuznavi:—Sir, I have great sympathy with the
object which it is desired to obtain by the resolution moved by my friend,
namely, that more money may be allotted to the Provincial Governments for
the development of eduvation and sanitation. While I yield to none in my
desire that considerably more money should be spent by the State in further-
ance of education and sanitation than is being done at present, while I
consider the claims of Education and Sanitation to be most supreme, while
I am of opinion that from the point of view of the Xeol)le of this country
nothing 1s more urgently required than educatiou and sanitation, I am afraid
I cannot seo eye to eye with my friend in regard to the means which he
proposes to be employed for the desired end in this instance. It is true that
malaria is increasing in virulence year after year. Certain portions of Bengal
which were, comparatively speaking, free from malaria have suffered untold
miseries owing to this scourge this year, and although we are nearly coming
to the end of the cold weather, malaria has not abated to any appreciable
extent in the major portion of East Bengal. :

“It is also true that education must be the future watchword of our
country. Our greatest public man, who has just passad away, made that his
principal ery, and I entirely share his view that primary education must gra-
dually be made free and, if possible, compulsory. It was with intense satisfac-
tion that we in Bengal hailed the gracious announcement made by His
Exoellency only last SBaturday at the Oonvocation meeting that the Government
of India were going to grant ten lakhs of rupees to the Oalcutta University.
Therefore I should personally welcome any proposition that may help us to
obtain more and more money for the cause of Education.

“In this instance, however, my friend proposes that the allotment for
Railways in the coming year be reduced by fifty lakhs. Now there is no
question that of all our wants, the cause of Sanitation takes precedence, for
it is only natural that the requirements of our health must rcceive our first
consideration, and the increasing mortality duo to malaria and other diseases due
to insanitary conditions and particularly the want of pure drinking water must
be checked. Next to this certainly comes the claim of Fducation of the right
sort without the immediate and increasing development of which no ho
for the betterment of this country can be entertained But immediately after
this, Iam inclined to advocate the cause of Irrigation and Railways. Our
country is very badly served as regards railways. In some parts, ecspecially
in Bengal, our great waterways are gradually being silted up. Communica-
tions in the interior are extremely difficult, and in a great many they do
not exist at all. Besides, I am strongly of opinion that railways carry
in their wake a kind of Education and Progress. My friend the Hon’ble
Finavce Minister has already effected a very large curtailment with
regard to railway expenditure for the coming year while ho has maintained
the entire amount, namely, one million one hundred thousand pounds,
which would be required for the purpose of irrigation as advised by the
Public Works Department, he has cut down railway expenditure by one-
third of the total amount. Where originally 12 millions were provided
ho has cut them down to 8 millions. Therefore, a further reduction seems
hardly to be possible and is likely to impede the working of our railways

“ I had ths extreme pleasure the other day of witnessing the opening cere-
mony of the Hardinge Bridge on the Lower Ganges at Sara, which is one of
the greatest Enginecring works in the world. Although this has, during the
past years, made a heavy call upon our resources, now that it i1s completed, it
will no doubt give a great impetus to trade and commerce. Expenditure in
irrigation and railways is never wasted, for railways and irrigation are always
paying concerns. 'The total interest charges on our public debt amounted to
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some 9} millions in the year 1913-14, while our railways and irrigation
worksin the same year yielded us a return of 154 millions. Thus, there was
still left some & millions of clear revenue from these greatiundertakings. In
spite of this, however, if my Hon'ble friend the Finanoe Minister bad notf
already proposed to make a sober cwrtailment of 4 millions in our railway
expenditure, I would have been very glad to have supported a motion in
favour of a reduction in the allotment for railways. Under the careful
and wise guidance of my friend who is unfortunatcly absent to-day, I
mean the Hon’ble Sir Henry Burt, the present head of the Railway Loard,
I have no doubt that our railways thave a great future before them. The
cause of Education and Sanitatior are certainly paramount, but I am sure
there are other meaus and ways whereby more money oan be found for
the furtherance of these objects and I shall be glad to offer my humble
suggestions on another occasion.”

The Hon’'kle Maharaja Manindra Chandra Nandi:—* 8ir,
I beg to suppori this resolution. I think the Hon'ble Mr. Dadabhoy has
made out a good case for reducing the allotment for railways in the coming
year by rupees fifty lakhs and allotting that amount to Provincial Govern-
ments for the deveiopment of Education and Sanitation. Sir, it is true that in
view of the strain caused by the war the allotment for railways for the forth-
coming year has been reduced from 12 to 8 millions sterling, but the fifty
lakhs mentioned in the resolution is intended for the construction of new lines
for which there is no urgency and which may well be put off for some time.
The Government have always had at heart the promotion of Education and
Sanitation and this principle may be well affirmed by the Government accept-
ing the resolution moved by my Hon’ble friend.”

The Hon’ble Mr. Marshall Reid :(—“8ir, I ontirely sympathise
with :my Hon’ble friend in his desire that education should progress, and I think
he will also appreciate our desire that r:...way and other tﬁayelopmeuta should
also progress. I think we must realise that this Budget is essentially a busi-
ness one, and there is noroom for a grext deal of sentiment in it); I think pro-
bably it is the most businesslike Budgei which has ever been presented to this
Council. 'We have all had to realise that the Finance Minister’s first duty has
been to cut down expenditure in every way. We have our own particular
fancies in the way of education, railways and other things, but we have all had
to realise that we must accept a great Xeal less than we asked for and a very
. great deal less than we could usually expect to get. In reducing the railway
grant from 12 millions to 8 millions, I think my Hon’ble friend should
realise that the reduction is one-third or 33 per cent. It has been pointed out
frequently that 12 millions was some years ago considered to be the minimum
on which the railways could work in this country. My own opinion is that v.e
should require now, to go ahead properly and to maintain the railways, something
mora like 15 or 16 milliocs. 8ir, seeing that we have agreed, and cheerfully
agreed, to accept, under present conditions, a sum of 8 millions, which is about
half of what we consider is the least we cught to have, I think that those whose
particular province is education should be well pleased that they have got
almost as large a nt as they have ever goi before. In saying that we
willingly accept this grant of 8 millions for raiﬁays, we realise that it is the
very least by which existing railways can be kept up to any state of eflicioncy ;
and if railways do not progress, they must go back. It must also be borne
in mind that there aro a Jarge number of unproductive works in this country
now on which enormous sums have been spent. Until they become productive,
the country is suffering severe losscs, and I know well that tho Finance
- Minister in framnﬂthm Budget has borne in mind the urgent necessity of

bringing these works to a productive stage. I therefore rcgret that, though
I sympathise entn-elf with my Hon’ble friend’s desire that education should
be well supported, 1 cannot support his proposition.”
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The Hon'ble Sir William Bleyer :—* 8ir, this resolution is,
strictly speaking, not in order at all at this stage of the discussion, with refer-
ence to No. 8(2) of the Rules which regulate our discussion of the Financial
Statement, since the resolution does not specifically refer to any additional
grant to Loocal Governments proposed or mentioned in the I'inancial Statement
or in the Secretary’s supplementary Memorandum. Since, however, it is the
only resolution that has been put forward at this first stage, we have decided
not to challenge it ; but this must not be taken as a precedent for the future.

“ Well, the Hoxn'ble Mover made it clear that what he desires is to cud
out the whole of the 50 lakhs allotted for new lines in the coming year’s
railway programme and present this amount te the Provinces for furiher
expenditure on ecducation and sanitation.

“Taking first the effect of tliis proposal on our modest railway pro-
gramme, I need not add much to the remarks already made by the Hon’ble
Commerce Member and by my friend, the Hon’ble Mr. Marshall Reid. I may
once more remind the Council that our proposed railway programme of 8
millions means a very drastic curtailment, a curtailment of one-third, from
what has been accepted for the last two years as the standard. It is also
nearly two million less than the- expenditure in 1912-13. A large amount of
the railwny outlay is spent in India and, as the Hon’ble Mr. Clark has brought
out, further restriction of this amount beyond what we have already proposed
will reduce the demand for labour which, in the .present circunstances, it is
desirable to interfere with as little as possible. To make a further curtailment
by wiping out the whole of such small provision as we have been able to
make for new lines, I regard as absolutely inadmissible. As I pointed out in
my Budget speech last year, we must not regard the economic benefits to the
" community which the Government are able to bestow as confined to education
and san’.ation, valuable as these are.

“The people are equally benefited, as I then said, by an extension of
railway facilities, which expands trade, mitigates the effects of famine
or scarcity, and adds to the personal convenience of Indian travellers. I
do not in the least undervalue the benefits of education and sanitation, which
press so upon the mind of the Hon’ble Mover, but we must try and hold
the scales moro even than he proposes.

“Then, I would draw attention, as the Hon’ble Mr. Ghuznavi has already
doue, to what I said in paragraph 98 of my recent speech introducing the
Financial Statement now under discussion As I there brought out, our
capital outlay on Railways and Irrigation is in ordinary circumstances of so
productive a character that it yiclds us a very large balance—in 1913.14
it amounted tosome six million pounds—to meet ordinary general charges
after paying all the expenses connected with our debt. But for this sourcs
of incomo, I would ask the Hon’ble Mover to remember, the Government of
India could not have embarked on the large schemes of education and sanita-
tion that have distinguished recent years. I hold that it is a most short-sighted
policy to discount future benefits of a similar character by an unnecessary
curtailment of bencficient capital outlay. My Hon’ble friend, for a little gain
to education and sanitation at present, is proposing to throw away possibilities
of much larger gain in the future.

“The Hon’ble Mover also quoted some remarks of mine as to the small
percentage of profits on railways. I do not withdraw a word of what I said
in those remarks. It is my duty to look at both sides of every case, and I
pointed out that althongh our profits are largo—millions of pounds—they arc
small as compared with the vapital charges outsianding, which will soon amount
to about 368 million pounds. That shows, as I have always said, the necessity
for caution,—that is, to be quite sure that works will be productive—or as sure
as we can be—béfore we start upon them. But because, in the abnormal cir-
cumstances of the present year, the percentage of profit on railways taken
to the whole sum outstanding is only 53 per cent after meeting interest
charges, and because in 1915-16 we estimato it omly at 32 per cent, the



ab6 RESOLUTION e ALLOTMENTS IPOR RAILWAY, XDUCATION
AND SANITATION.

[ Sir William HMeyer.] . [8rd Maron, 1915 ]

Hon’ble Member treats these as despicable quantities IHe took these figures
from the table in paragraph 77 of my rcoent Budget speech. I would like
to draw his attention to the figures which immedialely precede theimn. He
will see that, even on these small percentages, the net profit on railways, after
meeting all working and interest chnrscs, is expooted to be £1,914,000 in
191415, and £1,179,000 in 1913-1916. 'These despicable figures (as the Hon’ble
Mover seems to hold them) come together to over 8 million pounds. Without
those 3 million pounds my Hon’ble friend would have had to face the necossity
of fresh taxes. It is the railway profit, of which he is scornful, which has stood
between the country and increased taxation.

“ T now come to the effect of the resolution on education and sanitation
outlay. What the Hon’ble *Iover desires is to expand the million pounds, by
which we propose to allow the Local Governments to exceed their ourrent
revenues in 1915-16, by another } million pounds. The financial effect of this
proposal would be not merely to add to our Impe:rial revenue defioit, but to
diminish our cash h:alances and to increase pro tanéo the amount of next year’s
borrowings on account of the unproductive debt, the produoctive borrowing
being decreased in like proportion. From a financial point of view this is
& most unsound proposal. As I indicated in the conocluding part of my
recent Budget speech, our present wholly satisfactory financial position has
been built up by the wise caution of our E)redecwsors, and although the circum-
stances now existing have justified us, for this year and the next, in having
recourse to unproductive borrowing rather than increased taxation, I am not
prepared to add to such borrowing more than is necessary. Nor is there any
reason for overriding this general proposition in order to buttress expenditure
on education and sanitation.

“The Hon’ble Mover spoke as il the financial ition in the ooming
year was snch as to involve disastrous stoppage of educational and sanitary
projects and what not. I will just give a few figures fo rebut that. Taking
the total outlay on education and sanitation financed from grants iiven b
the G:vernment of India, including the expenditure connected therewith
under the Civil Works head—in 1913-14, the aggregate expenditure amounts
to 257 l12khs; in 1914-156 (according to the Revised Estimate) to 220 lakhs;
in 191£-16 (according to the Budget) to 224 lakhs, to which we must now
add 10 iakhs on account of the grant to hostels recently anunounced by His
Excellency the Viceroy. Well, there is a diminished outlay no doubt in
1915-16 =3 compared with 1914-15; but it is not nearly as mucz a8 the dimi-
nished outlay on railways. Moreover, these figures take only the special

ts into account. we look at the total Provincial expenditure- on
education, what do we find? The Budget provision for 1915-16 is £3,198,000
actually £100,000 more than the Revised Estimate for 1914-15 and a litile more,
too, than the actuals of 1913-1914—=£3,056,000. Under ¢ Medical’ again, we
have for 1913-1914 (in round figures) £1,200,000 ; for 1914-1915 (! evised Esti-
mate) £1,349,000; for 1916-1916 £1,299,000 —a little falling off, but not much.
To be -mite fair I musi admit that thelarge falling off in the Civil Works grants
to which I referred in my Budget speech will probably to some extent affect
Fducation and Sanitation buildings. But taking all the figures together, the
dimini.hed outlay under these two great heads of expenditure is triflin
comparcd to the reduced provision that has been made under Railways; an
with this war upon us and the possibility of its continuing for a long period, we
cannot undertake to keep outlay on Education and Sauitation fully up to the
specially high standard attained in 1914-1915 and 1913-1914. {Ve Xo not go
back on our previous policy. Wo must, however, move somewhat more slowly :
there must be a littlo stoppage of the s here, as under other heads. - 1 can-
not therefore accept the resolution before the Council. My Hon’ble friend
the Mover must not however be discouraged : when my Hon’ble Colleague, the
Member for Commerce and Industry, next lays proposals before me for new
railways in the Central Provinces, it will be my duty to bear in mind that the
el~sted Members from those Provinces do not want those railways.”



RESOLUTION e ALLOTMENTS FOR RAILWAY, EDUCATIOR 357
AN1) SANITATION.

[8tn Marcm, 19156.] . [ 2f». 4bboit; Mr. Dadabloy.]

The Hon'ble Mr. Abbott:-—8ir, I beg to oppose any reduction
in the construction of railways in India or Burma.”

The Hon’ble Mr. Dadabhoy :—*“ Sir, I wish to express my gratitude
to my non-official colleagues for the support they have given to my resolution.
As I expected, from official quarters I have not received the same measure of
support. Nor did I anticipate it. My Hon’ble friend Mr. Marshall Reid has
rightly pointed to the most businesslike Budget presented by the Hon’ble the
Finance Minister. Nobody disputes the excellence of the Budget, and I shall
have another opportunity in common with the other Hon’ble Aembers,
at the proper time, fo pay my tribute of admiration and gratitnde for
the generally very well-intentioned Budget which has been framed, But
the only issue before the Council, and a very important issue it is, is
entirely different ; and I regret to say that I still remain unconvinced after
whit T have heard from the Hon’ble the Finance Minister and my friend the
Hon’ble Mr. Clark. It is a mistake to suppose that non-official members of this
Council do not attach importance to the expansion of the railway programme.
That is not the pointat all. Ihave been in this Council for several years; I have

-made it clear in this Council and outside this Council that the railway pro-
gramme should be supported ; but the point whjch claims our attention at this
particular juncture is the propriety, the wisdom, the expediency of allocating a
large s:m of money for it in a lean year when a heavy deficit is expected. I
share tl.e view which the representative of the Bombay Chamber of Commerce
entertains, in common with some other members, as regards the general utility of
the Railway programme. Buf the question is, are we justiﬁei are we entitled
to use the tax-payers’ money in the further expansion of railway programme
in a year of deficit ? I say, 8ir, that strategic railways, railways that are
required for political purposes, are absolutely necessary, and must be con-
structed at all cost, even when our finances do not permit of it ; I go further
and say that £r0becﬁrﬁ railways, railways that are required for the mitigation
of famine and find suitable employment in times of famine, should also be
undertaken. But, Sir, protective railways as well as strategic railways and
railways that are required for political purposes stand on an entirely different
footing from railways that are required for the promotion of trade and
commerce. The Hon’ble the Finance Minister has spoken about the profits
of our railways, and has pointed outf that, but for these profits on railways, the
necessity for additional taxation would have been self-evident. But when one
applies his attention to the enormous capital that has been laid out in building
railway lines in India, the profits after paying interest are absolutely small and do
not appeal to our consideration. Isubmit I should not be misunderstood. Ihave
not run down railways ; I am & cautious supporter of railways, and all that X
have stated is that the Government have not made out a case for spending this

ear B0 lakhs of rupees on the - construction of new railways. Bir William
{Ieyer says that we have reduced our expenditure from 12 croves to 8 crores,—
a very drastic curtailment. I note further thai the bulk of these 8 crores will
be spent on renewals and repairs, and a very small percentage of it will be
spent in the construction of new railways. But all this isinconclusive. Reference
was made to the Nagpur-Itarsi railway. In my speech I did notat all allude
to the expenditure under that head being dropped for the reason that that
scheme had been shelved for a period of thres years after the construction had
been started It is, therefore, not surprising that it should find a place in the
next year’s railway programme. But I must submit that there has been no
explanation about the other railways forthcomirs. I was very anxiously
expecting an explanation of some sort as regards the urgency of these three
new lines, which are now contemplated to be constructed, and neither the
Finance Minister nor Mr. Clark has thrown any light on the absolute necessity
of spending money, this year on those lires. It has not been at all pointed out
that the postponement of this programme for a year would cause any serious
inconvenience either to the Stato or to the country. Sir William Meyer, with
his characteristic force, has also stated that 'ie will bear in mind when a
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suitable opportunity comes, about the construction of railways in the Central
Provinces, and that he would then remind me of my utterancesto-day. I am
prepared. I may say that I am not anan likely to be discouraged by that.
These discussions have their moral effect, and I have no doubt that, though the
Hon'ble.the Finance Minister has not accepted my resolution to-datir, it will
have a great deal of effect in the future, and I feel confident that in the
.succeeding year's budget we shall have a larger sum under the heads of SBanita-
tion and Bducation. Sir, I know the ultimate fate of my resolution. It is
not likely to be passed, but I feel the moral importance of 1t ; and though I do
not press for a division, I still request you, 8ir, to put it to the vote.”

The resolution was pat and rejected.

RESCLUTION REA CHIEF COURT FOR THE CENTRAL
PROVINCES.

The Hon'ble Mr. Dadabhoy :— “8ir, 1 beg to move—

““That this Council recommends the Governor General in Council that the Court of the
Judicial Commissioner of the Central Provinces be replaced by a Clicf Cowt consisting of
five Judges or more.”’

“This is a resolution which affects direotly the judicial machinery of
the Central Provinoes and Berar, and consequently the people of that pro-
vince; but it has an indirect, and perchance not an inconsiderable, influence
upon the good-will and contentment of India as a whole. Impartial adminis-
tration of justice, as has more than once been observed, is the bed-rock of
British Indian Administration. Anyt.hins therefore which improves the
sudicial administration of any part of India has more than a local interest,
and must engage the favourable consideration of this Connocil.

“ Bir, the Central Provinces form one of the group of four provinces
which under the Parliamentary Act of 1854 (17 and 18 Viot.; O. 77) are adminis-
tered and managed béoﬂ'js Excellency the Viceroy and Governor (General of
sndia throngh Chief Commissioners,—the other three being Oudh, Assam and the
vorth-West Frontier Province The oldest of these, Oudh, formed in 18586,
does not now retain its former character, and since 1902 has lost its entity in the
United Provinces. In point of time the Central Provinces come next after
Oudh, and take precedence of Assam and the North-West Frontier Province,
being formed in 1861, while Assam became a separate administrative unit
ic 1874 and the North-West Frontier Province was formed in 1901. With
the exception of Assar:, which is under the jurisdiotion and ocontrol of the
Oaloutta High Court, the judicial machinery in all these provinces is practi-
cally identical. Perhaps the absence of a sufficiently large number of oivil
and criminal aotions in Assam in the beginning, the presence in it of a fairly
1 number of resident Buropeans, and the fact of its having formed a part
of Bengal before 15674, justified the inclusion of the province within the local
limits of the jurisdiction of the Calcutta High Court. The history of early
British rule in Oudh possibly explains why it was not placed under the
jurisdiction of the High OCourt at Agra. amalgamation of the Punjab
districts of Hazara, Peshawar and Kohat and the ?rl:ms-lndm portions of
Bannu and Dera Ismail Khan with areas like Dir, Bwat and Chitral perhaps
necessitated their exclusion from the jurisdiction of the Punjab Chief Court.
But speculation on these points is useless for our present purposes. The
only point T request Hon’blo Members to noto is that, owing to the differonce
in local conditions, the analogy of Oudh and the North-West Frontier Province
does not provide an answer to the plea for a Chief Court in the Central
Provinces and Berar.
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“ Bir, whatever may have been the reason for its cxistencein {he past, the
Judicial Commissioner’s Court is unsuited to the present condition of the
Central Provinces and Berar. Socially, economically and politically the deve-
lopment of the province has been great indeed. Notwithstanding the ravages
of plaguo and famine, the population has grown from 10,879,384 in 1871 to
16,033,810 in 1911, or an improvement of nearly 60 per cent and a substan-
tial improvement upon the figure for 1891 (14,761,634). Making allowancs
for differences due to territorial changes and taking the two units—the Oentral
Provinces and Berar—separately, the same increase in numbers is noticeable.
The European population, exclusive of Anglo-Indians, was over 7,000, and
the Anglo-Indians numbered about 8,600. The educational progress of the
province—high, secondary and primary—has also been satisfactory. According
to the last Census Report—

¢ The number of matriculates and of scholars undergoing collegiate education has more
than doubled since 1901 and the number of those who have attained their degree has
increased in the same proportion. The male scholars in ihe secondary schools are nearly
four tires as many, and the female tcholars nearly eight times as many as in 1901,
while the boys studying in primary schools are now 227,000 instead of 149,000 in 1901
and the girls 16,000 as against 10,000. The number of educational institutions has incrcased
by 13 per cent. ’

‘“ According to the statistics of the Education Deopartment, in 1911
there were 3,865 institutions as against 8,430 of 1901 and 3,129 of 1891, and
the scholars were 297,620 as against 174,091 of 1901 and 161,840 of 1891.
There wero in the same year over 3,000 lawyers of all kinds ; 2,699 medical
practitioners of all kinds; 9,046 compounders, midwives, vaccinators, etc.;
12,919 professors and teachers of all kinds and clerks, etc., connected with
eduoation ; 3,317 architects, surveyors, etc.; and over 17,000 Govermnent
servants in the province, and the numbers are progressive. The Judicial
Adwninistration Report for 1913 shows that on 1st January, 1914, barristers

ractising in the QCentral Provinces and Berar numbered 62, other advocates
EO, and pleaders of all grades 569. In 1911 the total number of newspapers
etc., published in the province was 27 with an aggregate oirculation
of 10,627. Our irdustrial activity during the past few years has been
even more marked, and in the same year 1911 we had 62 mines and
quarries employing 15,5690 persons and 256 factories employing 41,028 persons.
New mines have been worked and new factories have been started since then.
We have, besides, the home industries which give employment to large
numbers of people. Communications, too, have improved a good deal in the
Central Provinces and Berar, and the railways have bad a distinctly stimulat-
ing effect upon the economic condition and the public spirit of the people. It
would be a wonder if this all-round progress had not expanded their political
and administrative horizon. As a matter of fact, the local public now evince
far greater interest in the working of local bodies and the general administration
than they have ever done before, and there are few administrative acts which
escape public criticism.

“8ir, it can well be imagined that such a progressive population would
demand better and more up-to-date arrangements for the administration of the
province, and it has thus come to pass that the existing administrative machinery
fails to satisfy them. But I confine my attention here to the judicial machinery,
and Hon’ble Members will please nots that large sections of the people want
the whole judiciary to be placed on a sounder and more independent footing,
and an improved Oourt of Final Appeal. The main point to bear in mind in
this connection is that, not only should justice as between man and man be
dispensed impartially and with due regard to law and precodent, but that the

ublio should fee! that justice is so dispensed. The confidence of the public
18 » great, and perhaps the determining, facior in the casc. Now, judged by
this test, the Judicial Commissioner’s Ccurt falls below the ideal. Not that
the Judges are wanting in the performance of their arduous routine work, but
that tho whole constitution is old and antiquated, and opposed to progressive
idcas, and does not ernsure to the Court that messure of freedom from executive
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control which is essential for thorough judicial independence. I do not mean
to suggest that the Lxecutive Government has ever interfered with the
judicial independence of the Judges ; what I do suggest and emphasize is that
the system is bad and open to oriticism, and tho very best Judges would
unconsciously and unwittingly act under some sort of restraint.

« Sir, down to the 26th October, 1896, we had only one court, s.e., the Court "
of the Judicial Commissioner. Under the law he owed, as he owes now, his
appointment to the Governor General in Oouncil. But since then we are
having Additional Yudicin] Commissioner after Additional Judicial Com-
missioner until we have come to have threc of them, two permanent and one
temporary but who will shortly be made permanent; and all these Judges of
the highest Court of Appeal are appointed by the Local Government. This
would not be the cuse in a Ohief Court, and that is a solid gain. The appoint-
ment, again, of the Registrar of the Judicial Commissioner’s Court lies in the
hands of the Liocal Government. It is not so in a Chief Oourt, where eve
officer holds office directly under the Hon’ble Judges. The Registrar, be 1t
noted, has to discharge important functions in relation to the bar and the
subordinate judiciary of the provinoe, and it is advisable that his appointment
should be in the gift of the Chief Judge instead of the Local Government.

“Sir, the Judicial Commissioner is almost always a civilian, whereas in a
Chief Court the oifics of Chief Judge is generally held by a barrister. Then,
of the four judges we now have in the Judicial Commissioner’s Court at Nag-
pur, three are members of the Civil Service, and one only is a barrister. There
18 no limit to the extent to which the Bench may be recruited from the Givil
Service. The case would be different in a Chief Court, and at least two of tho
judges would be lawyers. This difference, along with the difference in the
qualifications of the Chief Judge of a Chief Court, would constitute a real
gain to the cause of judicial administration. Without any disparagement to
the high capabilities of the members of the Oivil Service, it may be stated that
lawyer judges asa rule prove more successful and more satisfactory on the
Bench than oivilian judges. Two strong reasons contribute to this result.
In the first place, civilians lack the requisite legal training; and in tl.c next
place, the best, the most capable among civilians prefers the Executive Service.
The Judicial Service is thus recruited mostly from ecivilians who do rot give
promise of brilliance in the sister service. There are of course many hon o irable
exceptions, but this is the general rule. The evil is aggravated in the
Ceniral Provinces and Berar by the fact that the incentive of a healthy
competition such as the presence on the Bench of a reasonable number
of lawyer judges, who may sometimes be imported from other provinces in
the case of a Chief Court, would ensure, is almost entirely absent. It
is not in the highest Court of Appeal alone that the unfortunate results
of this absence of all impetus to legal study and legal scholarshi
manifest themselves, but the practical liwnitation of reoruitment to cin
servants within the Erovince makes all civilian judges in the districts
indifferent to the higher study of law. The fact that ‘only afew ..vilians
serve in the districts as judges—nine in all—and have at least threc prize
appointments open to them, ensures the ultimate promotion of almost all of them
to the Judicial Commissioner’s Court. Moreover, the presence of a civiliwn ju
at the top dispels all fears of supersession of the senior members of the Jervice
on the occasion of a new appointment. Promotion to the Judicial Oom-
missioner’s Oourt thus has y to be earned by distinguished service in the
subordinate ranks, but comes in the majority of cases as a matter of course.
The quality of the work of the Chief Appellate Court must in such circum-
stances suffer. And the further fact, that at Nagpur the Bar, consistinz of
about 25 barristers and over 80 pleaders including advocates, is very strong,
can only contribute o unsatisfactory results. A strong Bar without an
equally strong, if not stronger, Bench is detfimental to the interests of justice ;
and a good deal of the proverbial ‘law’s delay’ is attributable to such an
unequal combination. The increase in the number of appeals involving
complicated questions of the lex loci and commercial law, is another strong
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reason for liberalising the Court with a larger admission of trained lawyers as
Judges. The Central Provinces and Berar do not stand where they werein
1873, when the Judicial Coiamissioner’s Court was established, and simple
bond and rent suits have lost in importance before the suits of a complicated
nature which a growing ocivilisation and industrial expansion have
brought on.

“8ir, if I haveso far based my arguments for a Chief Court upon the present
unsatisfactory constitution of the Judicial Commissioner’s Court, it is not for
lack of other solid grounds. The limited powersof the Judicial Commissioner’s
Court are a source of great public inconveniepce and public dissatisfaction.
The Oourt has no jurisdiction in criminal procecdings against European British
subjects and persons jointly charged with European British subjects, and all
decrees nisi in divorce cases of the Subordinate Courts must be made absolute
by the Bombay High Court. With a fairly large and growing European popu-
lation in the province, both these limitations must cause public inconvenience ;
and the Hon’ble Home Member, vhose knowledge of the province is unique,
must know full well that a number of such cases which the Judicial
Commissioner’s Court is not competent to try have annually to be carried to
the Bombay High Oourt for disposal. This arrangement, however necessary or
satisfactory forty years ago, cannot fail to causg public dissatisfaction in these
days of progressive enlightenment in the Oentral Provinces and Berar. The
aq?ﬁblifhment of a Chief Court at Nagpur will remove all the present

ifficulties.

“Sir, it is a matter for consideration also that the growing sense of import-
ance of the provinoial people requires that a Chief Court should be established
at Nagpur. The province has now got a Legislative Council, and no reason is
apparent why a Chief Court, with a fixed minimum of Lawyer Judges and a
Barrister as Chief Judge, which will undoubtedly command greater publio
confidenca, shoull not replace the present Judicial Commissioner's Oourt.
Besides, it is not consonant to the public ideas of dignity that lawyers, who by
reason of their connection with the Liocal Legislative Council are Honourables,
should appear in the highest Court before Judges who, so long as they are
Judicial Commissioners, are not entitled to claim that distinction. This is a
matter of sentiment, it is true, but sentiment has its importance in certain
circumstanoes.

“8ir, the above reasons will have made it clear to Hon’ble members that
the establishment of a Chief Oourt in the Central Proviuces is a matter of
necessity, and should engage the serious attention of Government. Now a
few words about the number of Judges. I suggest that we should start with
five, two of whom at least should be lawyers. We have at present four, one
of whom is a Barrister. The adoption of my proposal will therefore neces-
sitate the appointmen’ f another practising lawyer as Judge. The congested
state of the Judicial Commissioner’s file will supply ample justification
for my suggestion. With years the business of the Court has increased
enormously. In 1873 we started with 91 civil appeals, 17 civil rules,
246 miscellancous appeals, 87 criminal appeals and 63 criminal revision
cases; or a total of 354 civil cases and 150 criminal cases, and of this only
7 second appeals and 1 civil rule remained undisposed of at the end of the
year. By 1895 the volume of business had outgrown the capacity of the Court.
Of the total of 770 civil cases and 676 criminal cases 80 many as 543 civil cases
and 12 criminal cases were pending hearing. In October, 1896, therefore an
Additional Judicial Commissioner was appointed, who held office for five
months In March, 1904, again one Additional Commissioner wes appointed,
and on 1st September, 1905, a second Additional Judicial Commissioner was
added. In 1910, there v re altogether 15635 cases of a civil nature, and 741
cases of a criminal nature, and 559 of the former and 47 of the latter group
of cases remained undisposed of at the end of that year. In 1911, out of
1,699 civil cases and 787 criminal cases before the Court, 777 civil and
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47 oriminal cases were carried over to 1912; and in 19138, the institutions
of civil appeals alone rose to 1,321 against 1,253 in 1912, and 1,040 in
1911. 'The number of civil motions also increased from 398 in 1912 to
479 in 1913. The last Judicial Administration Report remarks:—

‘The pending file of appeals has risen from 1,025 to 1,102, in spitc of the fuct that
disposals ‘have increased from 93 to 1,24+ as a result of the entertainment of a fourth Judge
for a large part of the year. Unless there is a consideiable decline in the volume of agpnlluta
litigation, it will be impossible for the work of this Court to be carried on by threo Judges,
and the appointment of the fourth Julge originally, sancsioned for one yeur and prolonged for
a second year, will have to be made perwanent’.

“But I am almost certain that the pending file cannot bo kept down
without detriment to the queality of the work wunless there aro at Feast five
Judges. - The Judicial Commissioner’s time is partially taken up by heavy
administrative work and by the trial of important original cases under the
Probate and Administration Act. It is therefore essentially uecessary that
the Chief Qourt I recommend should have a minimum of five Judges. I’rovi-
sion must be made for normal growth in the volume of business.

« Sir, the question of cost now remains to be discussed, and in this con-
nection three points arise for consideration, viz.—(1) what will be the addi-
tional cost required ; (3) whether such additional cost should be incurred ; znd
(8) whether the present is the most opportune time when the additional cost
should be sanctioned by Government. Nothing definite can be said on the
first point withoui a detailed examination of the extra needs of the suggested
Chief Court. The increased salary of the Judges will undoubtedly involve
some extra expenditure. The present rate of salary of the Judges of the
Judicial Commissioner’s Court is Rs. 8,000 a month with Rs. 500 more for the
Judicial Comunissioner, while a Chief Court Judgeship would probably carry
a monthly salary of Rs. 4,000, with perhaps a thousand more for the Chief
Judge. With a sirength of five Judges; the change would thus entail an addi-
tional expenditurs of Rs. 8,600 a month. This should be reduced by Rs. 8,000,
the amount that will have to be spent sooner or lz.ier on a fourth Additional
Judicial Oommissioner, whether permanent or temporary. The increased
expenditure thus would be Rs. 5,600 a month. It is difficult to estimate the cost
of the extra ministerial establishment, but one thkiy g is certain that we have
alrendy a fairly sirong staff, which will have to be further strengthened
i iately in consequence both of increasei volume of business and the
nent. retention of the third Additional Judicial Commissioner ; and that
sbould enable us to infroduce the reform at a far less cost than it has been
found practicable in other provinces. In the Punjab there wasonly one Judicial
Commissioner when the Chief Court with two Judges was established. The
extra monthly cost found 1ecessary there for a more efficient ministerial staff
was Rs. 1,363, as per Proceedings of the Government of India in the Financial
Department, No. 977 of 28th February, 1866, and the lotter of the Govern-
ment of India, Home Department, to the Punjn!. Government, No. 400 of 28th
April, 1866. 1In the Central Provinces the alditional cost under this he:-|
should be much less. Roughly speaking, the total additional expenditure may
be put at Rs. 10,000 a month on t assumgtiou— that a fourth Additional
Judicial Commissioner will not be necessary, aua Re. 7,000 on the ocontrary
supposition ; or, with allowance for contingencics, say a lakh and a quarter a
year at the outside. This sum is not particularly burdensome. Even if it

wers, it would be well worth spending for the fmprovement of the judicial
administration of the province.

“The decision on the second point does not admit of doubt. As a general
proposition, all expenditure for improved administration of justice is justifi-
able. But it is a question ceetainly if Government should entertain proposals
of increased expenditure at this orisis, especially when, according to the
Financial Btatement presonted by the Hon’hle S8ir William Meyer, the budgot-
ted provincial deflcit in 19156-16 of Re. 5,65,000 will bave to be made goof by
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reducing the closing balance to Rs. 89,85,000 as against Is. 95,00,000in 191.1-15
and Rs. 1,08,53,278 in 1913-1.hk. My reason for pressing this reform now is
twofold. Firstly, war or no war the administration must proceed on progressive
lines; and secondly, if Government decides to establish a Chief Court in the
Contral Provinces, the scheme would not in all probability be introduced in the
course of the year. Bo many preliminaries have to he got through. The addi-
tional expenditure will therefore be incurred in 1916-17, by which time it is ox-
pected the war will be over and normal conditions will be restored. Moreover, the
estimated provincial deficit is abnormalin that increased expenditure synchron-
izes with a falling off in revenue. The provincial revenue is bound to recover
with the restoration of normal conditions, aud the Supreme Government will
be in a better position to strengthen the provincial resources by a substantial

rant. In spite of shortage in revenue from the Courts of Law of the Central

rovinces of Rs. 85,000 in 1914-156 compared to the budget estimute and a
further estimated loss of Rs. 8,000 in 1915-16, the Provincial Government has
budgetted for an additional expenditure of Rs. 1,27,000 in 19156-16 for Courts
of Law, over and above the extra Rs. 36,000 spent in 1914-15. The whole cf
this expenditure will presumably be required for giving partial effect to the
scheme of reorganization of the subordinate judiciary sauctioned by Govern-
ment at an estimated annual cost of Rs 1,90,969-1°-0. Now it would be
awkward if the improvement in the subordinate judiciary be not correlated by
an improvement in the highest Court of Appeal. With better times this Gov-
ernment will surely not hesitate to come to the relief of the Provincial Govern-
ment, if necessary, for an object so laudable as judicial reform. Besides, the
decline in revenue in this particular deplartment; is due to temporary causes,
and we may fairly count upon an agreeable rebound in the near future. Pro-
bably by the time the scheme of reform I press upon the attention of this
Council is given effect to the improved state of our finances, both Imperial and
Provineial, will reduce the inconvenience of increased expenditure to a mini-
mum. There is thus nothing wrong in our adopting the resolution now.

‘“8ir, one word more. In- the scheme of judicial reform I advocate, it is
furthest from my mind to disturb vested interests. There need not be any
dificulty. In the Punjab there was none, and the Oivilian Judicial Commis-
sioner became the first Chief Judge of the Punjab Chief Oourt.”

The Hon'ble Sir Gangadhar Chitnavis:—“8ir, the Hon’ble
Mover bas dealt pretty fully and one might say exhaustively with the
important aspects of the question now before the Council. His speech will
have convinced Hon’ble Members of the necessit~ of the reformy. There is a
general desire among the local people for an advance in the machinery for
ihe administration of justice in the Ohief Court of the province with a view
to cope expeditiously with the increased work on account of the development
of the province. We have also to count with the new sense of dignity which
they now have. It appears the Local Government has in hand a scheme of
reorganization of the subordinate judiciary. I am not aware of the details,
but it is hoped it will facilitate in the districts the institution and disposal of
civil and eriminal cases, both original and appellate. That scheme, however,
leaves untouched the Judicial Commissioner’s Court. It is certainly desirable
that the process of reform should reach that Court also and that the status
of that Court should be raised. Both the Judicial Commissioner and the Chief
Commissioner appear to be equally auxious with the people to make the
dispensation of justice in the highest court expeditious and attractive alike.
The Bench is to be further strengthened by the addition of a permanent third
Additional Judicial Commissioner. A Barrister has also got a place on it.
‘These facts indicate as much the necessity of reform as the determination
of the local authorities to carry it through. The whole point for the considera-
tion of Hon’ble Members is, whether the reforms alrcady intraduced, go fax
enough, and whether, instead of this piecemeal reform, an improvement corre-
sponding to what exists in similarly developed provinces elsewhere would not
be far better. I have not heard even one complaint about the quality of
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justico in my province in the Judicial Commissioner's A Oourt, but the
complaint in some quarters is that justice is not as oxpeditions as it ought
to be. An increase in the number of Judges and the raising of the dignity of
the Court will meet the requirements.

« Besides, every province which has attained to a reasonable degree of
progress should be self-contained as regards its judicial administration. The
Central Provinces and Berar are not, as the Hon’ble Mover has shown. The
great advance the Province has made in every department should entitle it
to have a court which would be fully competent to deal with any judicial
matter arising within the local limits of its jurisdiotion. A Ohief Court would
be an improvement upon the Judicial Oommissioner’s Court in this respect.

“ At the same time that I support the proposal for the establishment of a
Chief Court in the Central Provinces, I must accept the position that the
additional expenditure involved should be incurred after the war is over.
I am glad the Hon’ble Mover has also proceedel upon this assumption.

“ With thess remarks I beg to support the resolution.”

The. Hon'ble Sir Reginald Craddock :—“B8ir, the Hon’ble
Mr. Dadabhoy, by the terins of his resolution desires this Council to state that
in its opinion the Court of the Judicial Commissioner of the Central Provinoes
should be clevated into a Chief Court having the same status as the Chief
Court of the Punjab or of Lower Burma, and that the Court so elevated
shou!d consist of five Judges. Ar. Dadabhoy is, I think, partly actuated by
the very human tendency that we all share of always thiniing that somethin
that we have not got is a little better than something we have. And I fee
myself exceedingly doubtful whether the mere alteration in the name and
status of the Court is going to alter materially the nature of the justice
administered by that Court. We have had very many eminent men among
the Judges who have presided over that Court, some of whom, I have no
doubt the Hon’ble Mr. Dadabhoy will readily admit, could have occupied
with distinction and credi’ seats on any High Court in Indis. But, Bir,
besides that feeling there is always a healthy provincial “patriotistna which
desires that the institutions of the province shall be raised in status and
be made equal to the in-titutions of other provinces. As an individaal
no one can accuse me of ieing at all slow in desiring the progress and
development of the Province in which I have spent so many years, and
speaking in that individual capacity, I sympathise entirely with what the
Hon’ble Mr. Dadabhoy has said and with the aspirations of the Province that
its status may grow as time goes on and as its circumstances develop.

“ In point of fact there has been an extraordinary development in the judi-
cial administration of the province, most. of which has ta}:en place within
the period of my service in India. When I first came to the provinve, the
courts were those of the Judicial Commissioner at the top—a single officer—and
under him were the courts ,. Commissioners, then of Deputy Onmmissioners
then of Assistant Commissicuors, and, at the bottom, the courts of Tehsildars.
These courts dispensed the whole of the civil and criminal justico,
besides carrying on their 14venue and executive functions. DBetween that time
and this no less than six new Courts Acts have beon passed in the Imperial
Council for developing judicial administration in the Central Provinces. That
development has continued up to the presert time. The permanent court now
consists of a J uc}iciai Commissioner, and two Additional Judicial Commis-
sioners, and a third has been appointed temporarily sinco 1913. Iroposals for
turning that third appointment into a permanency are now beforo the Secre-
tary of State, so that the permanent constitution of the court may in a very
short time be expected to be four Judges.

“ Mr. Dadabhoy, in order to justify his proposal, has cited somo
rding pending files in the J udicr’al ommissioner’s Court. Now I mr::
think it is the cxperience of any one in India that the pending files of any
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High Court are determined by its status. I fancy that if we were t5 examine
the pending files of the various High Courts of India, we might find that, after
all, there was something to be said for a Judicial Commissioner’s Court in
the matter of the disposal of business; so that I do not think that the
merm fact that the pending files of the Judicial Commissioner’s Court in
the Oentral Provinces are heavy is in itself an argument for increasing the
status of that Court. As I have said, the Government of India have
always boen favourzble to the development of judicial adininisiration in the
various provinces when tho time comes to take each step forward. 1In the
present instance, however, the Local Administration has not, up to the present,
put forward a proposal to clevate the Judicial Commissioner’s Oourt into a
Chicf Court, and, necessarily, from the point of view of the Government of
India, the first authorily to put forward this proposal should be the Liocal
Administration. There is the question of the volume and complexity of Iliti-
gation to be considered ; there is the question of expense, and there is also the
question of local opinion on the subject. All these have to be carefully
examined and, so far as the Government of India are concerned, they preserve
a perfectly cpen mind on the case. I hope that my Hon’ble friend Mr.
Dadabhoy will he satisfied if the attention of the Local Administration
is drawn to his resolution and an opportunity-is given to the ILocal Adirin-
istration to consult with their officers, with the Judges of the Judicial Com-
missioner’s Court and with non-official opinion. When they have considered
that question, if the chango is recommended by the Local Administration and
a case is considered by the Government of India to have been made out, no
doubt the necessary action will be taken; but for the present, the Govern-
ment of India preserve an open mind on this subjeot.”

The Hon’ble Mr. Dadabhoy :—“ Sir, after the very sympathetic
reply given by the Hon’ble the Home Member, itis not necessary for me to
afd anything further to what I have already said in my opening speech. The
Hon’ble the Home Member has acknowledged the extraordinary development
of the Province during the last few years, to which it is only fair to add, the
Hon’ble Member himself has contributed a great deal by his personal exertions.
It is only therefore in the fitness of things that that development should be
carried astage further, and that the present Judicial Commissioner’s Court should
beelevated to the dignity of a Chief Court. The Hon’ble the Home Member has
stated that no proposal to this effect has come up from the Local Government
or from the Judicial Commissioner. 8o far as the Judicial Commissioner’s
Court is concerned, there is a certain amount of delicacy in the matter, and
the Judicial Comnmissioner’s Court is not likely to move in the matter. But I
am glad that the attention of the Provincial Government will be drawn to my
resolution and local official and non-official opinion will be taken on the
subject. I can confidently say to the Hon’ble the Home Member that there
will be only one answer to that appeal, and that that answer will be ‘let us

have a Chief Court’.”

The Vice-President :—“Does the Hon’ble Member wish to with-
draw his resolution ? *’

The Hon'ble Mr. Dadabhoy :— Practically the IIon’ble the
Home Member has accepted my resolution.”

The Hon’ble Sir Reginald Craddock :—“No, I have not
accepted the resolution at all.’’ -

The Hon’ble Mr. Dadabhoy :—“Inu the circumstances, I think
it rigltt to withdraw my resolution.”



2G4 REENLUTION e A CIIEF COURT I"OR THE CENTRAIL

PROVINCES.
[ Zhe sce-President.] [ 8rH Maronm, 1015.)

The Vice-Fresident:—“The resolution is by permission with-
drawn.”

The Council adjourned to Tuesday, the 9th March, 1915.

W. H. VINCENT,

Secretary 1o the Government of India,
Legislative Depariment.
DELHI; E

Tre 12th March, 1915.
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APPENDIX A.

[ Referred to in the Auswer to Question 2, page 344, ante.]

LIST OF THE MEMBERS

OF THE

IMPERIAL SERVICE ORDER

£rom the 12th December 19rr to the 2z2nd June 1914.
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IMPERIAL SERVICE ORDER.

COMPANIONS.
[Civil Services in India —Europ2ans]—93,

Mo, Membars. Date of appointment,
1 | Henry Lawrence French, Esq. (Retired), (Europe) 12¢th December 1911.
¢ | Fdmund Wilfrid Baker, Esq. (Headquarters, Government of Ditto.

3 Sm;:s Kostka Murphy, Esq (Retired), (Europe) . Ditto.
4 | Thomas William Payne, Esq. (Headquarters, Government of Ditto.
5 Riggﬂf: Korneli Biernacki, Esq. (Punjab) . Ditto.
;Zi Thomas Oakley Drake, Esq. (Headquarters, Government of Ditto.
7 J:;i?)slm Salt, Esq. (Headquarters, Government of Indin) Ditto.
8 | Joseph Bocarro, Esq. (Bombay) . Ditto.
9 | Charles William Caston, Esq. (Retired), (Bengal) . . Ditto.
10{J (Eﬁil;) .Edwnnl Lacey, Esq. (Headquarters, Government of Ditto.
11 | Charles Albert Pogson, Esq. (Bombay) . Ditto.
12 | John Alexander McIver, Esq. (Bombay) . Ditlo.
13 Wa.lte.r Henry Thompson, Esq (Bengal) Ditlo.
14 | Walter Arthtn' Shilstone, Esq. (Bihar and Orissa) Ditto.
15 | Gerald Aylmer Levett-Yeats, Esq. (United Provinces) Ditto.
16 | Robert Henry Niblett, Esq. (United Provinces) Ditto.
17 .| Charles Edward Browne, Esq. (Burma) . D;t,to
13 | Albert George Lincoln, Esq. (N.-W. Frontier Province) . . Ditto.
19 | Major Allen Mellers Anscomb, V.D. (Retired), (Europe) Ditto.
20 Gf:id-%:)?ﬁlliam Marshall, Esq. (Headquarters, Goveromoet of Ditto.
21 A-ngnst.ns Stapleton, Esq. (Headquarters, Government of India) . Ditto.
... | Walter James Bagley, Bsq. e e . Ditto. Deceased.
22 | The Hon’ble Sir Charles Bayley, K.C81I, 1.C8. (Bihar and | 14th June 1912,
Orissa).

28 Wm James Drake, Esq. (Headquarters, Government of Ditto.

24 | Jobn Chatles Clancey, Esq. (Bormas) . . Dittn.

25 | George Joseph Rogers, Esq. (Kashmir) . e e e Ditto.

£6

Francis Gmgo Mmhlll, Elq. (Mldnl) . . . .

D i‘ml
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JIMPERIAL SERVICE ORDER.

CoarPANIONS—contd.

[Civil Servicos in India~ Europeans]—02,

Membere.

Daste of a;.pointmont.

36
37
38
39
40

41

42
48
4%

45

46

Andrew Peter Mitchell, Esq. (Central Provinces) . .

Leonard Charles Dixon Bean, Esq. (Punjab) . . . .

Conly James Dease, Esq. (Retired), (Lurope) . . .
Heury Raynor Goulding, Esq. (Punjab) . . .

Heury Alf;'cd Hall, Esq. (Bombay) s . . .. .
Robert George Girard, Xeq. (Bengal) . . . .
Uerbert Moir Stowell, Lsq. (Ileadquarters, Government of India)

L}

Walter Burr-Bryan, Esq. (Punjab) . . . - .

George William Judd, E<q. (Bombay) . . . . .

Ldward Alexander Chadwick Walker, Esq. (Lurina)

David James Murtrie, Esq. (Bombay) . . . . .
Charles Edward Pyster, Esq. (Retired), (Bengal) . . .
Henrv Clacke, Eeq. (Bangalore), (Myeore) . o . .
Charles Willford, Eeq. (Central Provinces) . . .

Dr. Paul 'Jobannes Brubl, D.Se, M. ILE.E, F.
(Bengal). ‘

¢S, ¥.CS.,
Norman Orton Peters, Esq. (Assam) . . . . .
William Hawkins, Esq, (Punjab) . . . . .
Thomas Fisher, lsq. (Madras) . . . . . .

John Dufour Shapeott, Esq.” (Headquarters, Government of
India).

Charles Patrick O’Rielly, Eeq. (United Provinces) . . .

Bertini Lemoine Allard Laville, Esq. (Madras) . . .
George Hamilt: a Maflin, Esq. (Bengal) . . . .
Edward Hc;ihm)'tl Gadsden, Esq. (Madras) . . s ‘

James Guyer Harris, Esq. (Burma) . B . . .
Frank Luker.,, Esq. (on leave) . . . . . .
Arther Henry Wilsone, Eeq. (Headquarters, Govcrrment of

India).

Gilbert Franklyn Winn, Eeq. (Headquarters, Government of |

India).

14th June 1912.
Ditto.
Ditto.
Ditto.
Ditto.
Ditto.

lst Jannary 1913.
Ditto.
Ditto.
Ditto,
Ditto,
Ditto.
Ditto.
Ditto.

Ditto,

Ditto,
3rd June 1918,
Ditto.

Ditto.

Ditso.
Ditto.
Ditto.
22nd June 1914,
Ditto.
Diito.
Ditte.

Ditto.
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IMPERIAL SERVICE ORDER.

CoMPANIONS.
[Civil Servioes in India—Indian3]—100.

Rao Babadur Vithalrai Himatram (Bombay) .

No.  Memben. Date of sppointment,
1 | Shaikh Shadi (Headquarters, Government of India) 12th December 1911.
2 | Upendra Nath Chatterji (Headquarters, Government of India) Ditto.

3 | Rai Bahadur Kala Ram (Bengal) e e Ditto.
4 | Babu Narayan Kissen Sen (Headquar{ers, Governinent of India) Ditto.
5 | Jabangir Dosabhai Framji (Bombay) . . . . Ditto.
6 | Rao Bahadar Rudragauda Chenvirganda Artal (Bombay) . . Ditto.
7 | Rao Bahadur Gobindian Salamatrai (Bombay) . Ditto.
8 | Absan-ud-din Ahmmad, Esq. (Bengal) . . . Ditto.
8 | Babu Umesh Chandra Das (Bibar and Orissa) . Ditto.

10 | Mirza Irfan Ali Beg, Esq. (Ubited Provinces) . . . Ditto.

11 | Taw Sein Ko, Esq. (Burma) . . . . . Ditto.

12 | Maung Ogb, K.S.M. (Burma) . . . o . . Ditto.

18 | Mahdi Hasan, ¥sq. (Central Provinces) . e .. Ditto.

14 | Rai 8alub Gajju Mal (North-West Frontier Province) . .. Ditto.

15 | Pandit Nand Lal (Central India) e e Ditto.

16 | Mir Shams Shah (Baluchistan) . ‘ . . . . Ditto.

17 | M. R. Ry. Diwan Bahadur Apnaji Aiyangar hmhnuwnm Ditto.

Aiyangar Avergal (Madras).
M. R. Ry. ParamrE: Tharyan Thary:m Avergal . . Ditto. Deceased,
i8 [ M. R. Ry. Canchi Sarvottama Row Avergal (Madras) Ditto.

19 | M. R. Ry. Bhimanakunte Haoumantba Row Avergal (Madras) . Ditto.

20 | Babu Charu Chandra Goswami (Assam) . . 14th June 1v]8.

21 | Maung Po Sa (Burma) . ] . . . . Ditto,

22 | The Hon’ble Nawab Saiyid Mubammad, Khan Babadur (Bengal) Ditto.

23 | Mobammad Aziz-ud-din Hussain Khao Babadur (Madras) .|~ Ditto,

24 } M. R. By. Chingleput Ratna Mudaliar Avergal (Madras) . Ditto,

25 | Babu BRam Smaran La! (United Provinces) . ] Ditto,

"28 | Rao Babadur Kashinath Keshay Thakur (Central Provinces) . Ditto, -

27 | Isa Charan Chandu Lal, Eeg. (Punjab) . Ditto.

Ditto.
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IMPERTAL SERVICE ORDIR.

CoMrANIONS—concld.
[Civil Servicos in India~— Indians]—100.

Membors.

30
31
32
33

34

36
87
38

- 389

Klilan Bahadur Saiyed Shams ud-Din Saiyed Mian Kadri (Bown-
ay). '

Godrez Dorabjee Pudumjeo, Esq. (Bombay) . . . .
Babu Bepin Vebari Das (Headquarters, Government of India) .

M. R. Ry. Rao Bahadur Tandalam Sundara Rao Avergal

(Madras).
Mr. Dhanjishah Dinshuh Mebta (Ajmer) . . .

Mr. Ganga Narayan Ray (Bengal) . . . . .
Babu Ambica Charun Chatterjee (Bengal) . . . .
Pandit Mani Ram . . . . . . . .
Mr. Ravji Balaji Karandikar . : . . .
Maung Shwe Tha, K.S.M., A.T.M. . R . . .
M. R. Ry. Rao Babadur Annu Chidambara Pranatharthibara
Aiyar Avergal (Madras).
Kban Bahadur Kutb-ud-din (Raj-Nandgaon State), (Central
Provinces).

Maung Ps (2), K. S. M. (Burma) . . . .

Rao Bahador Ramchandra Narayan Joglekar (Bombay)

Babu Khagendra Nath Mitra (Bengal) . . . . .
Mr. Munchershaw Framji Oonvala (Bengal) . . .
Mr. Manmatha Nath Ghosh, M.A., B.L. (Bengal) . .

Rai Buhadur Tilok Chand (Punjab) . . . .

Shaokar Madho Chitnavis, Esq., B.A. (Central Provinces and
Berar). «

Babu Kanti Bhushan Sen (Bibar and Orissa) .

Rao Bahadur Anant Sadashiv Tambe (Bombay) . . X

Dezteo'of sppuintment.

14th June 1912,
Ditto.
lst January 1918.

Ditto.
Ditto.

Ditto.
Ditto.
Ditto. Deccased.
Ditto.  Ditto.
Ditto.  Ditto.
3rd June 1913.
Ditto,
Ditto.
Ditto.
Ditto.
Ditto.
22nd June 1914,
Ditto.
Ditto.
Ditto.

Ditto.
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EAISAR-I-HIND MEDAL.

NOTIFICATION.

Calcutta, the 2nd January 191 1.

No. 1.—His Excellenoy the Viceroy and Govarno::—Goncral is plmcd to
announce that Ifis 3ajesty the King-Ewmperor of India has been gracicusly
pleased to award the Kaisar-i-Hind Medal of the First Olass for Public Sorvice
in India to:—

1. Lapy TErrese Muie-Mackevnzrs, wifo of Sir J. Muir-Mackonzie,

late S8enior Member of the Council of the Governor of
Bombay.
9. LreuTeENANT-CoLoNEL HENRY SmrTH, M.D., Indian Medical Bervice,
. Civil Surgeon of Amritsar, Punjab.

3. Mgs. Epwix Davigs, Chief Lady Superintehdent, Lady Minto Indian
Nursing Assooiation.

4. Major Tooaas WALTER IRVINE, M.B., P.R.C.8.E., Indian Mecdiocal
Service, late Residency Burgeon, Mewar, Rajputana.

5. Knax Banaour ARDESHIR DinsEAJT OuINal, retired District Judge,
Central Provinoes.

His Excellency the Viceroy and Governor-General is pleased to award
the Kaisar-i-Hind Medal of the Becond Class for Public Bervice in India
t{) - [
‘1. LagUTENANT-OoLONEL FREDERICK AUGUST CHRISTIAN KRNYBR, Indian

Army, Canfonment Magistrate, Nasirabad.

- .S, Mrs. Mrrree, late Lady Superintendent, District Board Schools,
Jullundur.

3. Ma Ma Gr1 of Prome.

4. Mxs. Jwaus Prasap (Srimati urnima Devi), wife of the Hon’ble
Pandit Jwala Prawad, m.a,, Oollector of Musaffarnagar,
United Provinces.
' 5. BaU Lar Bimarr 8EAn, Founder, Principal and Secretary of the
Ix;dﬁtrial Home and 8chcol for Blind Children, Butally,
Calcutta - .

6. Dn. CEARLES BANKS, M.D., C.M, D.P.H., Buperintendent of Bmigra-
tion and Protector of Emigrants, Oalcutta.

7. Mrs. Sast Muxnrr Nae, Hospital Assistant in charge of the Lad
Dufferin Hospig.l, Dacca. d

8. THe Rev.,. FREDERIOK . VoLEOMOR PAvUL SomuLTzE, Buperintendent
of the Leper Asylum, S8alur, Madras Presi

9. Miss BErTHA %‘gﬂgﬂ,' a member of tho Baptist Zenana Mission,
i

10. SEETXKH SAUA-UD-DIN, a landlord of Multai in the Betul Dis
Oentral Provinces. brict,

11. Monsu1 Gurau Haviz MUHAMMAD, a member of the Ajmer M uni-
‘ cipal Sommittes, Rajputana. :
L 12. Lava Bam Das, retired Hospital Assistant, Dera Ismail Khan. .
- 18. Masor RoBERT JaMms Brackuax, Royal Army Medical Oo
- Bamtaryomear, 1st (Yesbawar) Diviasr':on. i

A. EARLE,

Offg. Secretary to the Government of India,
Home Despartment.
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Delhi, the 12(h December 1911.

No. '75-C. D.—His Excellency the Governor-General is pleased to
announce that the King-Emperor has been graciously pleased to award tho
Kaisar-i-Hind Medal of the First Class for Public Scrvice in India to:—

1.
2.

3.

10.

11.
13.

13

14.

16.

16.

17.

18.

19.

20.
21.

22.

28.

HEer ExXCELLENCY THE LADY HARDINGE OF PENSHURST, C I.

Major ALBERT ELisAH WALTER, Indian Medical Service, Superin-
tendent, X-Ray Institute, Dehra Dun.

DEeNyYs DESAUMAREZ BraY, EsQUire, Indian Civil Service, Census
Superintendent, Baluchistan.

JouN TrEODORE ROEBUCK STARK, EsQUIRE, Registrar of the Railway
Department of the Government of India.

Max Oarn CHRISTIAN Bownie, EsQUIRE, Extra Assistant Conservator
of Forests, Port Blair.

Rao Basapur RaM Brau MEcHASsHAM JosHI, Extra-Assistant
Commissioner, Chanda, Central Provinces.

. HAroLD FrerpiNg Parrick Hain, EsQuiRk, lately a Deputy Com-

missioner in Burma (retired).

. JAMEs EMiLe: DuBerN, EsQuirg, Vice-Presideni of the Rangoon

Municipal Committee /

Fraxk FREDERICK LyvaLn, EsQuiRre, Indian Oivil Service, Magisirate
and Qollector, Muzafferpur, Bengal.

MAJOR ARTHEUR GWYTHER, M.B., P.R.C.8, Indian Medical Service,
Civil Surgeon, Howrah, and Saperintendent of the Howrah Jail.

DarcY Lixpsay, Esquirg, Joint Honorary Secretary, Calcutta Club.

Rar Harr MogaN CHANDRA BAmADUR, Secretary, Lowis Jubilee
Banitarium, Darjeeling, and an Honorary Magistrate, Darjeeling.

Epwarp GoLDING BARTON, ESQUIRE, B.A., BE, MIO.E., District
Engineer, Darbhanga, Bengal.

Dx. THOMAS JoskPE O’DoNNEL, lately Chief Medical Officer, Kolar
Gold Fields. :

Tae REVEREND Orcin EARLE TYNDALE-Biscog, M.A, Principal of
the Church Missionary Society Schools, Kashmir.

OarTAIN JASPER RoBesrRr Jony TYRRELL, M.B., Indian Medical
Service, Agency Surgeon, Bhopawar, Central India.

Major Wirriam Hancock TuUCKER, M.R.0S8., LR.CP, Indian
Medical Service, Districc Medical and 8anitary Officer, Colim-
batore, Madras Presidency.

Dr. Herperr F. LECEMERE TAYLOR, M.B., PH.D. M.A., of the
Church of Scotland Mission, Jalalpur, in " the Gujrat District,
Punjab, and in charge of the Jalalpur Hospital.

JoserH WILSON-JOHNsSTON, ESQUIRE, B.A., Barrister-at-Law, Indian
Civil Service, Assistant Commissioner, Dera Ghazi Khan District,
Punjab.

ALEXANDER BROADWAY, Esquire Honorary Magistrate, Sherkot
Tabsil, Jhang District, Punjab.

GrorGE RaMsAY MurrAY, Esquirg, Indian Oivil Service, Assistant
Mugistrate, United Provinces, on special duty.

Epwarp MARsDEN HovasoN, Esquirk, Forest Department, Bombay,
Deputy Oonscrvator of Forests, Surat, and Assistant Political Agent
for the Dangs.

Tos REVEREND GEORGE PRITCHARD TAYLOR, M.A., D.D. of the Irish
Presbyterian Mission, Ahmedabad, and President and Professox of
the BStevenson Memorial Divinity School, Ahmedabad, Bombay
Presidency.
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94. ik HoNOURAXLE SARDAR RAJI STAMBHUSINGD AMARBING JADHAVRAO
Tadt of Malegaon, Rombay Presidenocy, an Additional Member
of the Couucil of the Governor of Bombay for making Lawa and
Regulations.

95. T REVEREND JonN CAnERON YOoUNG, Medical Missionary of the
Keith Falconer Mission at Shaikh Oth:man, Aden.

26. JaMEs Foresr BruNtoN, ESQUIRE, M.I.0.B., M.I.M.E, OChiof Ofiicor
and Chief Engincer of the Karachi Munioipality.

27. JrrANGIR HoruUsIT KoTHARI, EsQUuire, of Karachi, a Munioipal
Councillor, Karachi Municipality.

28. Dr. RacHAVENDEA ROWw, M.D, D.8.C., of Bombay.

29. Miss BECK, Socretary, National Indi>n Association.

Delhi, the 12th December 1911.

No. 76-C. D.—Lis Excellency the Governo--(General is plezsed to award
the Kaisar-i-Hind Madal of the Sccond Class for Public Service in India to :—

1. Perer HENRY CLUITERBUCK, KESQUIRB, F.z8, FR@G.8, PERS,
Deputy Conservator of Forests, _rted Provinces and Oudh, Major,
2nd (Northera) Regiment, U. .. liorse, and an Honorary A.-D.-C.
to His Honcur the Lieutenant-Guvernor of the United Provinces.

9. Brran Epwarp O’Cowor, EsQuikg, B.A, Barrister-at-Law, Advo-
cate, High Court of the United Provinces of Agra and Oudh.

3. Bryos CEUDLEIGHT BorTt, Bsquik®, BS O, ?.c.8, Deputy Director
of Agriculture, Ceatral Circle, Crwnpore, United Provinces.

4. ANDREW ANDEER30N, EsQuirs, Becretary to the Quetta Muniocipality.

6. U Ko of Kyigon, Bhwebo District, Chairman of the Kyigon Pathi
Rural Co-operative Credit Bociety and of the Tantabin Union,
Burma. Retired Police officer.

6. Maune Po Tox, Municipal Commissioner of Tharrawaddy, Burma.

7. FRDRRICK JAMES LANGHORNE, EsQuIRE, Extra-Assistant Couservator of
Forests, North Chanda Division, Central Provinoces.

8. Da. MARGARET MACKELLAR, Lady Doctor of the Canadian Mission,
Neemuch, Central India. .

9. MussaMAT PagBaTI Bar, of Baghoda in the Betul District, Central
Provinces. '

10. Murra Yu-or ALr, KorEEwALA, of Burhanpur, Central Provinces

11. Jeoxa Parer, Malguzar of Roshua, in the Balaghat Distriot, Central
Provinces.

12. Raq BaEADUR BAPU Rao Dapa, Vice-President of the Nagpur Muni-
cipality, Oentral Provinces.

13. Mr%s;n I‘{'o:in MareARET PHAILBUS, of the Krishnagar Medical Mission,

gal.

14. BaBu HARNATH BINGE, Coal-cutting Contractor at Qiridih, Bengal,
Chairman of the Educational Sub-Commiltee in the East Indian
Railway Company’s Collieries.

15. Tax BEVEREND JAMES MERRY MACPHAIL, M. 8., of Monghyr, Bengal.

16. Tee BEVEREND FREDERIOKX WiLLiaM AMBERY SMITH, Senior
Member of the Wesleyan Mission in Bankura and in charge of tho
Bankura Leper Asylum, Bengal.

17. Miss ELEANorR Louisa Mooxnx, of the Baptist Z 1881
- Barisal, Kastern Bengal and Assam. P il

18. Joan HxwerT STEPHENS, BsQuire, Municipal Bngi ivi
Military 8tation, Bangalore, Mysore. P gineer, Oivil and

19. Miss ALEXANDRINA MATILDA MAOPHA(L, 1..R.0.P. & i
Free Church of Scotland Mission, Madras. o of the United



20.

21.

22.

28.

24.

25.

26.

27.

28.

29.

30.

31.

82.

33.

34.
36.
36.
317.

38.

39.

40.

41.

4.0.
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Tax REVEREND JonN ScupDER CHANDLER, of the American Madura
Miseion in the Madras Presidency.

MléiAlf Nasnunna IKuan, Hohorary Vice-Consul, Kerman, Persian

AguA MoraMeED KHALIL-BIN-MoBHAMED KariM, Dragoman in the
British Residency, Bushire, Persian Gulf.

MacxerTIOE GULZAD, ESQUIRE, Provision Contractor to the- Navy
and Indian Marine, Bushire, Persian Gulf.

Yasur Kanow, an Arab Merchant of Bahrein, Persian Gulf.

Dz. EpitE BrowN of the Memorial Mission Hospital, Luadhiana,
Puuniab.

Larsa Doarm CHAND, Tahsildar, Dera Ghazi Khan, Punjab, on
special duty in connection with the new Chorutta Town.

Lata MATHURA Das, Indian S8ubordinate Medical Department, Sub-
Assistant Surgeon in the Punjab. .

ComuMissarY (Honorary Captain) WirriamM DAvIp GraY, Indian
Miscellaneous List, Chief Clerk, Military Secrctary’s Branch, Army
Head-Quarters.

Miss EL1zABETH ANNIE WILDMAN, R.R.C., Queen Alexandra’s Mili-
tary Nursing Service, Lady Superintendent, Poona.

Miss ELEANOR SARAH KELLY, Queen Alexandra’s Military Nursing
Service, Lady Superintendent, Meerut (on leave).

Miss MARY LAviNIA HAYES, Queen Alexandra’s Military Nursing
Service, Lady Superintendent, Rawalpindi.

Miss HELEN ANNA MAcDONALD RAIT, Queen Alexandra’s Military
Nursing Service, Senior Nursing Sister, Lucknow (on leave).

HoNoRARY OAPTAIN OHABLES HENRY ORMAN, Senior Assistant
Surgeon, Indian Subordinate Medical Department, Dalhousie,
Punjab. :

SUBADAR.ABDUR RAzzZAx KHAN, Senior Sub-Assistant Surgeon, lst
Class, Indian Subordinate Medical Department, Bengal.

JAMADAR NIRANJAN DaAs, Senior Bub-Assistant Surgeon, 2nd COlass,
Indian Subordinate Medical Department, Bengal.

InsaN Awri, Sub-Assistant Surgeon, 1st Class, Indian Subordinate
Medical Department, Bengal.

UsMAN Nawaz KBAN, Senior SBub-Assistant Surgeon, 1st Class, Indian
Subordinate Medical Department, Madras.

SHAIEKH ALI SHABASH, Senior Sub-Assistant Surgeon, 1st Class, Indian
Subordinate Medical Department, Bombay.

Miss Motisar Karapia, ¥.R.0.8., Medical Officer in charge of the
Victoria Jubilee Dispcnsary, Ahmedabad, Bombay Presidency.

TaE REVEREND JOEN FERGUSON STEELE, M.A., Missionary at Anand,
and an Honorary Magistrate, Anand, Northern Division, Bombay
Presidency. -

OvLivER HAROLD BArTIST STARTE, ESQUIRE, B.A., Indian Civil Service,

~ Assistant Collector, on special duty in connection with the Settle-
ment of Criminal Tribes in the Bijapur District, Bombay
Presidency. . .

SAMUEL ALGERNON Strip, EsQUIRE, Principal, Talukdari Girassia

School, Wadhwan, Kathiawar," Bombay Presidency.

. RoBERT TurLris HARRISON, EsQUIRR, J.P., Public Works Department,

Bombay, Under-Secretary to the Government of Bombay, Public
‘Works Department, Irrigation and Buildings and Roads Branches.

Miss Lars MoxoN, Governess, Akalkot Stute, Bombay Presidency.

TrIMBAK RAGHUNATH GUNE, ESQUIRE, 1L.'M. & 8., in clarge of the
Cholera Hospital at Pandharpur, Bomb: y Presidency.
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48. ALEXANDER MCGREGOBR MACKENZIE, EsQUIRE, Sccretary, Municipal
Committee, Ajmer, I{a] putana.

4%7. Arrexr Epwanrp PIEREE GRIESSEN, Esquirk, Superintendent of the
Gardens of the Taj Mahal at Agra, United Provinoes.

48. SARDAR SAHIE BALWANT SINGH, Assistant Engineer, Public Works
Department, Punjab.

49. Miss FrEToHER of the Baptist Medical Mission, Gurgaon Distriof,
Punjab.

50. R. I'A:lSO‘{S, Esquirg, Personal Assistant to the Military Socrotary
to His Excellency the Viceroy.

51. W. G. HanramaN, EsQUIRE, Assistant Secretary, Couuntess of
Dufferin’s Fund.

52. C. B. OweN, Esquirg, Executive Engineer, North-Westc... Railway,
Lahore. _

53. AUGUSTUS FREDERICK JOHN8ON, EsQUIRE, Executive Engineer,
North-Western Railway, Lahore.

b4. memtnrr Aran HeNRrRY MounT, Royal Engineers, Executive En-
gineer, North-Western Railway, Lahore.

55. MomAMED NAIMULLAH, Senior Sub-Assistant Burgeon, Vierroy’s Body-

cuard.
b6. Dr. M. Y. Youne of the Anglo-Persian Oil Company.

Stmla, the 14th June 1927.

No. b97.—His Ezcellenoy the Viceroy and Governor-General is pleased
to announce that His Majesty the King-Bmperor of India has been gra.clously
pleased to award the Kaisar-1-Hind Medal of the First Olass for Public Service
m India to.—

1. M. B. Ry. T. Mapsavaxn Narir AvVERGAL, M.D., Private Medioal
Practifioner and & Oommissioner of the Munmpal Corporation of
Madras.

2. Miss CATHARINE FraNnceEs Ling, a member of the Ohurch of England
Zenana Mission, Madras Presldency

3. REVEREND MoTHER MARY oF 8t. PauLa, Lady Bupenor of tho Oollege

of the Sacred Heart and of the Convent of the GoodBhepherd at
Bangalore.

4. EpwarRDp GEORGE Hiokim, BsqQUIRE, Secretary, Caloutta Trades Asso-

ciation.

5. Aspus S8aMAD KnaN, Chief Secretary of the Government of H.ua High-
ness the Nawab of B.a.mpur

6 Percy Broox® BraMLEY, EsQuirg, Deputy Inspector General of
Police in the United Provinces. "

7. His Hieangss Rasa MaLuar Rao Basa Bamrs Puar, of Dewas: State,
Junior Branch, Central India.

8. HARRY WILLIAM MacrLeaN Ives, ESQUIRE, A.M.1.0.B., Public Worka
Department, Execuative Bngineer, Irrigation Branch, Upper Chenab
Canal, Punjab.

9. BrrArAM NARAYAN PanDIT, ESQUIRE, BAR-AT-LaWw, of Rajkot, Kathia-
78T,

No. 538.—His Excellen l?tha Viceroy and Governor-General is pleased
to gwa.rd the Kaisar-i-Hind Medal of the Becond Class for Public 8Service in
s+ndia to :—

1. Bevere¥p Paraee Psnnor, Saperintendent of the Roman Catholio
Miesion Schools at Thanse, Burma.

2. Maune Kyaw, 2nd Grade Advocate, Mongwa Town, Jower Chind#in
Distriot, Burma.
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BapU PARrBATI SANKAR RATI CHAUDUURI, Zamindar of Jaigunj, Dinaj-
pur District, Bengal.

Basu Banopa BunpAR Par, Manager of the Estate of the ITon’ble
Nawab Sayed Hussain Haidar Chaudhari in the Tippera District,
Bengal.

MRs. LiLIaAN DoroTHEA STEWART, wife of the Manager of the Gadi
Silk Factory, Muzaffarpur District, Bihar and Orissa.

Mzs. Arrice Raikes, Missionary, Hooghly, Bengal.

Miss JosePHINE ANNIE Evans, Church of England Zenana Mission,
Barnagore, Bengal.

''HoMAS LEONARD GODFREY, ESQUIRB, Sanitary Inspector, Hyderabad
Residency Bazar, Liocal Fund.

Wirriam Fraser, EsQUIRg, Merchant and Municipal Councillor
Coimbatore, Madras Presidency.

Rao BarIB DAsi RaMCHANDRA, Subordinate Medical Service, Sub-
Assistant Surgeon (retired), Nagpur.

MRrs. FLORENOE PRIDEAUX 'aYLOR, wife of Mr. Alfred Taylor of the
Friend’s Foreign Mission Association, Sehore, Central India.

Baru Brasaw Lax, Head Clerk, Locomotive Superintendent’s Office,
Rajputana-Malwa Railway, and Municipal Commissioner, Ajmer,
Rajputana.

Miss ANNA BorsTeR, Lady Superintendent, Queen Alexandra’s Military
Nursing 8ervice for India, Secunderabad. ‘

Kuan Aspur MaJip Kuawn, Pathan, of Jullundar, Inspector of Co-
operative Oredit Societies.

RoBerT HENRY LoOKE, E8QUIRE, Superintendent, Government Impe-
rial Gardens, Delhi, Punjab.

Tom SALXIBLD, EsQUuIRE, Municipal Engineer, Delhi, Punjab.

Mges. Lourse LawRENOE, wife of H. 8. Lawrence, Esquire, Indian Civil
S8ervice, Collector of Karachi. .

S1sTER FANNIE CEOILIA, of the Community of 8t. Mary the Virgin,
Wantage, Bister in charge, Sassoon Hospital, Poona.

GaNeEsH KRisaENA CHITALE, EsQUIRE, Pleader and President of the
Ahmednagar Municipality.

Daonpo KessAv KARVE, FSQUIRE, Professor at the Fergusson (ollege
Poona. :

H. WHEELER,
Secretary lo the Government of India,
Home Depaytment.

Delki, the 1st January 1913.

No. 103-D.—His Excellenoy the Viceroy and (Fovernor-General is pleased:
to announce that His Majesty the Kina-EMPEROR OF INDIA has been %m-
ciously pleased to award ihe Kaisar-i-Hind Medal of the First Class for Public

Service in India to—

1.

2.

8.

Major HENRY WILLIAM GRATTAN, Royal Army Medical Corps, Officer
in-charge, Enteric Fever Oonvalescent Depét, Naini Tal, and late
Deputy Ausistant Director, Medical Services (Sanitary), 8th La:cknow
Division.

REVELEND ALFRED HERBERT HILDESLRY, M.A., Education Department,
late Principal, Lawrence Military Asylum, Sanawar, Punjab.

The VERY REvEREND 1THE ABBE Nokl Ronbpy, Vicar-General of
Coimbatore, Madras.

4. Dr. JorN ANDREW TURNER, M.D., C.M., D.P H., Health Officer, Bombay

Municipality.
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Mr. JyorsNANATH (rposai, Indian Civil Serviee, Colleotor of Panch
Mahals District, Bombay.

The Rovercnd Epmoxn LiNwoon STRONG, M.A. (Oxon.), Oxford Mission
to Calcutta, Barisal, Bengal. .
Msjor ErNesy Rrinmorp Rost, Indian Medical Service, SBenior Oivil

Surgeon, Rangoon, Burma.
Mrs. GARRIFLLE LouisE CArornINE leHOWARD, a.A., Porsonal Assistant
to the Itnperial Foonomic Botauist.

Major Errnacort LLEAMON Warp, Indian Medioal Service, Punjab.

No. 104-D.—His Excellency the Viceroy and Governor-General is
pleased to award the Kaisar-i-Hind Medal of tho Second Class for Publio
Service in India to—

1.

2.

3.

Major GILBERT LANDALE CaTreELy, Indian Army, latcly Oantonmont
hiagistate, Central India.

Sub-Assistant Surgcon MAKKDaAN SiNGH, Indian Subordinate Medical
Department, in sub-medical charge, Oantonment Hospital, Rawal-
pindi. _

Mrs. ALICE *{AUDE PENNELL (nde Sorabji), B.so., u.B., u.8. (London),
Medical I issionary, North-West Frontier Province.

4. Rai Sahib LAnA AMAR NaTn of Lahore, Joint Becretary, King Edward

5.

10.

11.
12.

13.
14.
16.
16.
17.

18.
19.

20.

Memorial OCommittee, Punjab.

Mr. Douveras GUMBLREY, Assistant 8uperintendent, Indo-Euro
Telegraph Department, in charge Jask S8ub-Division, Persian Gulf.

SAAN RBam Kawur a widow lady of Ohandausi in the Moradabad
Distriot.

Miss Lypra WOERRNER, M.D., Medical Missionary of the American
Evangelical Lutheran Mission, Rajuhmundry, Madras.

M. R. Ry. PicEU AIYAR NARAYANA AIYAR AVERGAL, B.A., B.L.,
Vakil, High Oourt, Madura, Madras.

Miss JANE BLIssETT BARDSLEY, Zenana Missionary at Katni-Murwara,
Jubbulpore District, Central Provinces.

Mr. Pursnorampis THARURDAS, Honorary General BSecretary and
Treasurcr to the Bombay Central Famine Relief Fund, Bombay.

The Reverend FATHBR AUGUSTIN, Missionary, Capucin Mission, Ajmer.

Mrs. RamasAr BANADE, Manager,  Seva 8adan’ charity for women
in Bombzy, and Joint Becretary of the Hindu Widows' Home, Poona.

Mr. James Wririam NricoL Cumming, Extra Assistant Commissioner,
and City Magistrate, Quetta, Baluchistan.

Rai JApu NaTHE MozuMDAR BAuADUR, B.A, B.L, €. ernment Pleader,
Jessore, Bengal.

The Reverend Joun CerBDI@ Evans, Headmaster, Government High
8chool, Shillong, Assam.

Moulvi SaiYep ABUL FaArraH, Honorary Magistrate of R
Bongal. ’ ry 1 o1 Lungpore,

Mr, Jonw Pmrrir SEQUEIRA, late Extra Assistant to the Resident,

. Persian Gulf.

Babu 8araT OBANDRA RAY, Pleader, Ranchi, Bihar and Orissa.

Babu BamprARI Biner, Medical Practitioner and Vice-Chairm £
the Motihari Municipal Committee, Bihar and Orissa. e

EsymaiL KADpIR MARACAN, General Merchant, Burma.

A. H MocMAHON,
Secretary to the Government of India.
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" Simla, the 8rd June 1913.

His Excellency the Viceroy and Governor-General is pleased to announce
that His Imyperial Majesty the Kine-EMPEROR oF INDIA, has been graciously
Plefs‘:ld to award the Kaisar-i-Hind Medal of the Firsi Class for Public Service
in India to—

1.

2.

3.

Lapy DaNE, wife of Sir Louis Dane, retiring Lieutenant-Governor of
the Punjab.

Lapy BeNnsox, wifo of Sir Ralph Benson, lately a Puisne Judge of the
High Court, Madras.

The Honourable Curisrina PorrippA AGNES S8PENCE, wife of Major
A. H. O. Bpence, Assistant Secretary, Army Department, Govern-
ment of India.

RoperT BTANES, Esquire, Merchant, Madras.

Rao Bahadur RAMNARAYAN AMARCHAN:., Municipal Councillor, Poona,
Bombay. =

Sardar Dyar Sineg, Man, Sardar Bahadur, Public Works Department,
Punjab, President of the Council of Administration of the Faridkot
State, Punjab.

Lieutenant-Colonel PATrick Barrour Hare, M.B, Indian Medical
Service, Agency furgeon, Bhopal, Central India.

Rs}gia. Ra.lo JoaENDRA NaARAYAN Roy Bahadur, of Lalgola, Murshidabad,

~ Bengal.

The Reverend JoEN BUCHANAN, B A, M D, Missionary, Amkhut,
Central India.

FrepErICcK 8T. GEBORGE de LAUuTOUR BoOoTH-TUOKER, - squire, Salva-
tion Army. A

His Excellency the Viceroy and Governor-General is pleased to award -
the Kaisar-i-Hind Medal of the Second Olass for Public Service in India to—

1. Miss ELLEN MARGARET FARRER, X.B., B.8. (Lond.), Baptist Mission,
Bhiwani, Punjab. '

2. Mr. BaagaT Raum, Barrister-at-Law, Jullunder, Puunjab.

3. CHARLES VERNON DarLryMpPLE -Hay, Esjuire, Assistant Commissioner,
Salt, Abkari and Customs Department, Madras.

4. Subadar SnER BINGH, late Subadar of 1st King George’s Own Sappers
and Miners.

5. Mrs. ALicE RoBEET HENDERSON, wife of Mr. Henderson, Superinten-
dent, Government Museum, Madras.

6. Mr. Rustamit Hormasix MapaN, L.C.E., Extra Deputy Couservator
and Divisional Forest Officer, Bombay. )

7. The Reverend Father Joun Horramann, 8.J., Roman Catholic Priest,
Member of .the Roman Catholic Mission” at Ranchi, Bihar and
Orissa. '

8. MauNag Ba Toxg, Rice Mill Manager and Chairman of the Upper

Burma Ceatral Co-operative Bank, Limited, Burma.

9. HENRY WEIR, Esquire, Managing Partner, Kaline Tea Estate, Cachar,

10

11
12

13
14

15

Assam.
. Mr. MANEKSHAE OCawAsEA TALEYARKHAN, Deputy Accountant,

Bombay Corporation, Bombay.

. Howarp MACKENzIE, Esquire, Dredging Superintendent, Kashmir.
. SamuxrL TimorrY, Esquire, Station Superintendent, Ajmer Junction,

Ajmer, Rajputana.

. Miss Raou®L PATERSON, Missionary, Ajmer.

. The Reverand JoEN Ernest CUMMINGS, D.D., American Baptist
Missionary, Burma. -

. Sister CATEERINE, Nursing Sister, Rangoon “eper Asylum, Burma.
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16. Mororary Captain OmarLxs SERRIFFE WISEMAN, late Treasurer of the
Sassoon Hospital’s Nursing Fund Association, Bombay.

17. Lieutenant-Colonel CEARLES THoxmMAs PETERS, Indian Medical Service,
retired.

18. VALAPPAEEAM DAIVASIGOMONI THANDAVAROYAN Mubparr, Senior
Apothecary, Ilis Highness the Nigam’s Guarantced State Railway,

I yderabad, Deccan. .

19. The Reverand WrLrLiaM OQurrixg, Prinocipal of the London Mission
School, Benares.

20. Miss Apa Lovuise PIERCE, Army Nursing Reserve.

21. Honorary Major Lours ARTHUR HEeNRY OCLERKE, Assistant Surgeon on
the Viceroy’s Staff.

A. H. MoMATON,
Secretary to the Government of India.

Delki, the 1st January 1914.

No. 261-D.—His Excellency the Viceroy and Governor-General is pleascd
to announce that His Majesty the Kine-EMPEROR 01 INDIA has been
graciously pleased to award the Kaisar-i-Hind Medal of the First Class for
Public Service in India to— '
1. Dr. WinLiam Stoxes, M B, Chisf of the Basel German Medical
Mission, Madras.

2. Raja Bax Biaart Karur, C.8.1, of Burdwan, Bengal.

3. Dr. MArcuSs BrADPORD OARBLETON, M D, in charge of the Leper
Asylum, Suoathu, Punjab. ‘ |

4. The Honourable Rai Bahadur RamM SaraN Das, Mill-owner and Con-

tractor, of Lahore, and Member of the Council of the Lieutenant-
Governor, Punjab, for making Laws and Regulations. ‘

5. The Reverend PAUL WAGXNER, £ 1perintendent of the Leper Asylum,

_ Purulia, Bihar and Orissa.

6. The Reverend Mother MecHTIILDA, Mother Buperior, Loreto Convent,
.8hillong, Assam. ' |

7. The Reverend JAMes SErPERRD, M.D., D.D, Missionary, United Freo
Ohurch of Scotland Mission, Udaipur, Rajputana.

No. 262-D.—His Excellency the Viceroy and Governor-General is
pleased to award the Kaisar-i-Hind Medal of jthe Becond Olass for Public
Service in Fndia to—
1. Lady ConsTANcE ATKINSON, wife of the Honourable S8ir JoEN ATKIN-
soN, K.C8.1, Indian Civil “ervice, an Ordinary Member of the
Council of the Governor of 3. ::lras.

2. JoEN WILLIAM MATDEN, Bsgnire, Chairman of the Municipal Counoil,
Masulipatam, M dras Presidency.

3. Mr. ANTOLDAS HORGOVANDAS JAMBUSARVALA, B.A,LLB., Pub -
Prosecutor, Broach, and Vice-President, Broach Municipality, Bom-
bay Presidency. |

4. CHATRABHUJ GOVARDHANDAS, Merchant, firm of Messrs. Mulji Z
& o, Bombay. ulji Jetha

6. Mrs. BHIVAGAURI GaJJyAR, Buperintendent of the Vanita Vish
Bombay and 8urat, Bombay Presidency. A,

6. Dovarp HoeNe WAaReS, Esquire, Indian Civil Service. Offioiati
Magistrate and Collector of Burdwa , Bengal. > oisting

7. Dr. CHARLES HENRY StANDISH Hors, Medical Missionary, Pubna,

Bengal.
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o

Babu Sasnr Brusany Marnix, of Daceca, Bengal.

9. Sister Parrick, Superintendent of St. Joscfik’s Convent, Mandalay,
Burma.

10. MEUNG Po Tueivn, Trader, and Municipal Commissioner of Syriam,

urma,

11. Miss Mary Priscruna WESTERN, Assistant Principal, Queen Mary’s
Collcge for Girls, Lahore, Punjab.

12, JouN PowEsLy, Esquire, Honorary Magistrate, Murree, Punjab, and a
Major in the Punjub Light Horse.

13. Benior SBub-Assistant Surgoon Momaaniep Kmaw, Indian Subordinate
Medical Department, in Sub-Medical Charge, 24th Punjabis.

14. Assistant Surgeon James Josepam McDonaip, Indian BSubordinate
Medical Department, Assistant Secretary to Director, Medical Service,
Army Head-Quarters, India.

15. Miss JEXNY MULLER, of St. Stephen’s Mission Hospital, Delhi.

16. Sister ANASTASIE, Superior Nursing Sister, Cuttack General Hospital,
Bihar and Orissa.

-17. The Reverend JoEN PENGWERN Jones, Minister, Welsh Calvinistic
Mission, Maulvi Bazaar, South Sylhet,, Assam. .

18, Charles . Jo::x Hoarer, Esquire, Public Works Department, Sub-
Engineer, Public Works Department, Burma, Honorary Assistant
Engi>.cer in charge of Lighthouse Construction in the Persian Gulf.

19. Seth MorrrAL of Piparia, Sohagpur Tahsil, Hosangabad District, Honor=
ary Sccretary, Sohagpur Central Co-operative Bank, Central Provinces
and Berar.

20. RoBERT Dovueras THOMSON, Esquire, Indian Civil Service, an Assistant

Commissioner in the Punjab. :

No. 263-D.—His Exceéllency the Viceroy and Governor-General is
pleased to award the Bar to the Kaisar-i-Hind Medal of the Second Class for

Public Service in India to—
1. Miss AGNES HENDERSON, M.D., Medical Missionary, Nagpur, Oentral
Provinces and Berar. :

J. B. WOOD,

Secretary to the Government of India.

Stmta, the 22nd June 1914.

No. 988-1.-C.—Iis Excellency the Viceroy and Governor-General is
pleased to anhounce that His Majesty the King-EMPEROR oF INDIA has been
araciously pleased to award the Kaisar-i-Hind Medal of the First Olass for
i’ublic Service in India to—

1. ARToUR Davigs, Esquire, M.a., DBar.-at-Law, Principal, Madras Law

College, Madras. .

2. Mr. TRIBEUVANDAS NaAROTTAMDAS MALVL, B.A., LL.B., Solicitor of Surat,
Bombay Presidency.

8. ALBERT MEREDYTH YOUNG, Esquire, Superintendent, Northern India
Salt Rovenue Department, Bahadur Khel, North-West Frontier
Province.

4. Rai Hira Singn, Chief of the Sangri State, Simla Hill States, Punjab.

5. Major OuarLEs EpwARD SournoN, M.B., Indian Medical Service, Chief

 Plague Medical Officer, Punjab.

6. The Reverend Mother GoNzauva, Provincial of the Order of Loreto
Sisters, Calcutta.
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7. Dewan Bahadur KKISHNARATAPURAM POLLEGONDAI PUTTANNA CHEBTTY,

8.

9.

lale a Mcmber of the Mysore State Council, President of tho Banga
lore City Municipality. '

Ionorary Captain WiLniax JouN ALEXANDER Hogaw, Indian Bub-
ordinate Medical Department, Civil S8urgeon and Superintendent of
the Jail, Muzaffarnagar, United Provinces.

Wirriax CoLpstrEAM, Bsquire, Indian Civil SBervioce (rotired).

No. 689-7.-C.—IHis Lxcellency the Viccroy and Governor-General is
pleased to announce that His Majesty the King-EMPEROR OF INDIA has been
~raciously pleased to award to the Reverend EpwarDp Guirrorp, Church
Tlission Society, Tarn Taran, Anruitsar District, Punjah, a Bar to be worn
with the Kaisar-i-Hind Medal for Public Service in India of the First Class,
which has already been awarded to him.

RNo. 990;1‘.-0.—His Excellency the Vieceroy and Governor-General is
pleased to award thi Kaisar-i-Hind Medal of the Second Class for Public
Service in India to— '

1.

2,

8.

P S~ T T

o

10.
11.
1Z.

13.

-16.
17.

18.

18.

The Reverend GBORGE NicmorLas THOMSSEN, American Baptist
Mission, Bapatla, Guntur District, Madras. )

Bar ZAoEr3A1 BHAGWANDAS, widow of the late Bhagwandas
Narotamdas, Bombay. . -

The Roverend FRANK VAN ALLEN, M D., American Madura Mission,
Madras.

Babu Joeexpra NaTE MuxEARJI, Bengal Police, Inspector of
Police, Serampur, District Hooghly, Bengal.

Miss Emma TupBaLL, Lady Superintendent, Ahmedabad Nursing
Association, Bombay Presidency.

Kisaldar-Major (Honorary Japtain) H ANWANT SiNGH, Sirdar Bahadur,
of Beri, Rohtak District, Punjab.

Miss Lizaay WinirreD Bnrock, B.A.,, Indian Educational Service,

" Inspectress of Schools, Presidency and Burdwan Divisions, Bengal. -

Maurve 8awk TrA, Bar.-at-Law, Manager of W. Re Gyaw Thu's
Bank, Akyab, and Municipal Commissioner, Burma.

. The Reverend CecIiL 81LAs MEAD, B.A, u B, ch.B., Medical Missionary,

Orakandi, Gopalganj P. 8., Faridpur, Bengal.
Captain CaARLES REGINALY MAcCDONALD, Planter and a Captain in the
Bibhar Light Horse.

Jarmes Tueovore Besrt, Esquire, 31.A, Principal of St. Johu’s Collegs,
Rangoon, Burmma. .

YerOY ALBERT CHURORWARD, Esquire, Mauaging Director of the Bank
of Rangoon, Burma.

Assistant Burgeon GEoOreP ARcHIBALD DEANE, Indian Subordinate
Medical epartment, in sub-charge of 8tation Ijospital, S8ecunderabad.

- Dr. Jorx HurcaisoN, Church of Scotland Mission, Chamba, Punjab.
16. '

Tromas CmarLus FrasmmawN, Esqure, Member .of the Rawalpindi

. Cantonment Committee and Murree Municipal Committee.

Mrs. DorotHY WEBB-WARE, wife of Lieutenant-Colonel Webb-W
C.I.B., Political Agent, Chagai, Baluchistan. ° oo

FREDERIOK. CHIGHTON VW ALLER, Fsquire, Merchant ici
Councillor, Delhi. quire, Merchan ag(} Municipal
Miss JEAN GRANT, M.B., ch.B., Medical Missi :

Provinces and . 1sgionary, Beoni, Central

8sMuEL GIuBERT Tromas, Esquire, Late Headmast _ ,
College, Agra, United Provinces, . master, Bt. Jolin's
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Ko. 881-I.-C.—His Excellency the Viceroy and Covernor-General is
Jleased to award the Bar to the Kaisar-i-Hind Medal of the Sezond Class for
ublic Bervice in India to the Honourable the Reverend AxprEw CaMPBELL,
».p., Missionary in charge of the Sonthal Mission at fakhuria, Manbhum
District, Bihar and Orissa, and an Additional Member of the Oouncil of the
Licutenant-Governor for making Laws and Regulations.

- J. B. WOOD,
Political Secretary tv the Governnent of India.

Delhi, the 13t January 1915.

No. 2-D—His Excellency the Viceroy and Governor-General is pleased
to announce that His Majesty the Kinc-ExMPEROR oF INDIA has been gracious-
ly pleased to award the Kaisar-i-Hind Medal of the First Olass for Public
Service in India to-—

1.

2.

WirriaM Dovaras ST. LEGER, Esquire, Organist, St. George’s Cathe-
dral, Madras.

The Reverend ANTOINE MARIE TABARD Chaplain of Bt. Patrick’s
Cathedral, Bangalore
Lieutenant-Colonel CrRARLEs HAMERTON PRITCHARD, Indian Army,
Political Department, late Political Agent in Bundellkhand.
Hakim Masoamap Aimar Kuaw, Hazik-ul-Mulk, President, Anjuman
_ibbia (Medical Association) of Delht
Epwin AseBY PEELP3, Esquire, Iudian Civil Service, Magistrate and
Collector, Jalaun , United Provinces.

Rai Bahadur MAnABIR PrASAD SHAH, of Chapra, Bihar and Orissa.

. Major James HUSBAND, M.B, F.R.C.8.E, Indian Medical Service, Civil

Surgeon, Wana, North-West Frontjer Province.

Dr. CHARLES ALBERT BENTLEY, M.B., D.P.H., Special Officer under
the Sanitary Commissioner, Bengal. .

Khan Bahadur QaAzi KHALIL-UD-DIN AHMAD, Diwan of the
Panna State, Central India.

No. 3-D.—Eis Excelle'nc{r the Viceroy aud Governor-General is pleased
a

40 award the Kaisav-1-Hind Mec

1 of the Second Class for Public Service in

India to—

1.

3.

4.

ALEXANDER STEEL, Esquire, Agent of Messrs. A & F. Harvey & Co.,
Cotton Merchants at Virudupatti, Tinnevelly District, Madras
Presidency. . .

RoOBERT WiLnisy Haxrnron Warr, Esquire, Chairman, Municipal
Council, Adoni, Bellary District, Madras Presidency. :

Azay KrusarguaN Kavnusava, Thakur of Vajiria, Rewa Kauntha
Agency, Gujarat, Bombay Presidency.

Mr. GoPAL KRrisuns DEODHAR, M.a., Member of the Servants of
India Society, Pocna, Bombay Presidency.

Assistant Surgeon MemrA HarNAM Durra, Indian Subordinate
Medical Department, Lecturer in Anatomy, Medical College,
Lahore. | o |

Huer Fyson, Iisquire, B.A, ;[nt}ia.u Civil Service, Assistant Commis-
sioner in the Punjab.

Miss Mona Bosk, Lady Superintendent, Victoria Girls’ School, Lakore,
Punjab.

—~

8. Oaptain HENRY RUNDLE ILAWRENCE, Judian Army Political Depart-

- ment, Assistant Political Agent in Fundelkhand, Central India.
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0. Alajor RANDLE HARRY YanIN, Tndian Army, OCantonmont Ilagistrate,
Quetta, Balnchistan. :

. Babu Axnoy Kumar Moirra, Director of Varendra Research Society,
Rajshahi, Bengal. .

11. Mrs. Carnerine Srtuarr RicuarpsoN, wife of the Hon’ble Mr.
Justice T. W. Richardson, & Puisne: Judge of the Iligh Couwrt of
Judicature at Y'ort William in Bengal.

12. U. KaN Baw, Advocato of Pyinmana, Yamethin, Burma.

13. U. Per G¥1, a iunicipal Qommissionor of Salin, Burma. . ’

14. Babu NaGExsRA Nati MukKHARII, Provincial Givil Service, Special”
Excise Deputy Colicctor, Gaya, Bihar and Orissa.

15. The Reverend “Iother Saint AMoNica of the Convent of St. Joseph at
Saugor, Senior Sister in charge of Nursing at Bhagalpore Hospital,
Bibar and Orissa.

16. Sub-Assistant Surgeon Har NArary, Indian Subordinate Aledical
Department, Kotah, Rajputana.

17. The Reverend Prrr Horivraxp Alcorg, Missionary of the American
Baptist Mission, Nowgong, Assam.

18. Miss Buiz nerd ILoyp, B.A, MAissionary of the Welsh Calvinistic
Miission, Silchiar, Assam.

19. The Revere'.d Euarace Dickinsox Priog, Church Missionary Society,
Mandla, Central I'rovinces. :

No. 4-D.—His Excellency the Vicero(f and Governor-General is pleased
to award the Bar to the Kaisar-i-Hind Medal of the Second Olass for Public
Bervice in India to—

1. The Beverend Apam ANDREW, Missionary, United Free Church of
Scotland, Chingleput, Madras Presidency.

2. Aliss ANNE JANE AskwIrH, Principal, Sarah Tucker College, and C.M..S.
Missicnery, Palamcottah, Tinnevelly District, Madras Presidency.

J. B. WOOD,
Political Secretury to the Government of India.

KAISAR-I-HIND MEDAL OF THE SECOND CLASS.

4th February 1915.

1. Mr. HeaBERT Do3r1¥1E THOY, of the Indo-Euro ea;n Telegraph Depart-
ment, Fao, in the Persian Gulf. P grap €pa

2. Mr. Naoum ABBO, lately Dragoman to the Biitish Consulate at Basrah
and now on the 8taff of the Chief Political Officer in the Persian Gulf.

P

BAR TO THE KAISAR-I-HIRD 'MEDAL OF THE SECOND
’ GIIASS- - -
February 1915.

1. The Beverend AvLPRED TaYLOR, Missionary of the IFri .
Mission Associalion, 8ehore, Central Imm. e Friends Foreign
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